DIRECTORATE GENERAL OF FOREIGN TRADE
DES-VI(FOOD & MISC)

Mecting  No. 4/19 of Norms Committee VI was held on 22.06.2018 for the licensing year
2018-19 to consider cases under Duty Exemption/Remission Schemes (Chapter-4) of Foreign Trade
Policy 2015-20 pertaining to Food & Mics. Products under the Chairmanship of Sh. N.P. S. Monga,
Addl. DGFT. Following members were present in the meeting:-

S.No. Name of the Officer Designation Department
‘T'echnical Authority in attendance
. Sh. Bikram Nath Assistant Director MIP]
2. Dr. Monika Puniya Assistant Director FSSAI
s Sh. Nand [.al Technical DIPP
Expert/consultant
4. Sh. Shaish Kumar Technical
Expert/consultant
Y Sh. D. N. Mathur Technical
Expert/consultant
Officer in attendance
E Sh. Lokesh H.D. [ Jt. DGFT | DGFT
2 Sh. Shobhit Gupta | Dy. DGFT | DGET |
3. Sh. Ashok Chander Bhatt | FTDO | DGFT
2 Agenda for individual cases was taken up for discussion. Decision taken in each case is

enumerated below. Ad-hoc norms fixed in this meeting are valid for a period of 2 years reckoned
from the date of ratification as per para 4.12(vi) of Hand book of procedure of FTP 2015-20 updated
ason 05.12.20117.

MEETING NUMBER  : 4/85-A1.C3/2018 MEETING DATE : 22.06.2018

i \ | |[Party ;!Mcct :
| M(‘asc No.:1/2/85- |\Jdmc, :BELLOOR "\O/Ddl(.. 4/85- Pgtal =
‘AI C3/2014 ‘B/\YIR BIOTECH|ALC3/2018 " g
H L TD, I22.06.2018 |
[HQ File ‘\1 Jic.No/Date:0710102255 f;Appr()vcd
:01/85/050/00005/AM 1 5/ 07/24/040/00427//\M 14/ 120.02.2014 I
Decision : The Commlttcc considered the casc as per agenda and noted the case has already bu,n

iapprovcd in Meeting No. 3/85-A1.C3/2018 of NC-VI held on 08.06.2018.
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}' H T‘iMcct
f (‘aqc No.:9/7/85- ety ;;\Jofl)dlc 4/85-
| b ]
. |AI C3/2014 M;‘(“)‘gi)}g/;,l\lf’}ll o |ALC3R018 [P )
i \ I 122.06.2018 |
HQ File [RLA File 1'1 ic.No/Date:0910059870 o
:01/85/050/00045/AM15/:09/24/040/00646/ AM 14/][25.04.2014 e

L
‘Decision : The committee considered the case as per agenda and noted that details of Board od
| Dircctor are awaited from Zonal Office, Chennai. Therefore the Committee decided to issue ermdcr|
to Zonal Office, Chennai to give information immediately. |

| IParty Meet ‘?
Case No.:2/10/85- | .~ |[No/Date:4/85- '
h ALC3/2014 e M en . JALC3eis |
| I o s
HQ File [RLA File Lic.No/Date:0910060283 T
:01/85/050/00080/AM 15/ |:09/24/040/001 16/AM15/ |29.05.2014 |

Decision : The (/(Jmmltlcc considered the case as per agenda and noted the queries raised by the
Technical Expert/Consultant Shri D.N. Mathur in File No. 01/85/050/00059/AM17. The Committee
\decided to seck the following information from the firm :
' (1) %Technical literature/catalogue in support of export item and Guar Dal Flour as a raw|
material. Copy of approval under Drug & Cosmetic Act may also be furnished. ‘
(ii) Yield of 46.2% is very low. Technical literature in support of yicld may be furnished.
What happens to the un-reacted Guar Dal in the process.

1 [ 1l

i‘ \Pdny \/lcct H

! |Case No.:7/12/85- e 1\0/I)alc 4/85- ||, s
; "AI C3/2014 Il}\;’;‘;‘;\[”l\\jdll\;’; II; H/\I C3/2018 fSmbus: |
I I 22.06.2018 | }

HQ File ||RI A File Lic.No/Date:0910060284 !
01/85/050/00096/AM15/ [:09/24/040/00115/AM15/ |29.05.2014 |

Decision : The Committee considered the case as per agenda and noted the queries rdlscd by th(.'

|'Technical Expert/Consultant Shri D.N. Mathur in File No. 01/85/050/00059/AM17. The Commlttc:qi

[ldecided to seck the following information from the firm : ‘

(iii) % Technical literature/catalogue in support of export item and Guar Dal Flour as a raw|
material. Copy of approval under Drug & Cosmetic Act may also be furnished.

(i) Yield of 46.2% is very low. Technical literature in support of yicld may be furmshcdr

What happens to the un-reacted Guar Dal in the process.

i [Party Il f
| I e & ‘ [[Meet !
¢ (Case No.:4/10/85- gii\j‘\’gﬁ,"mm“ No/Date:4/85- T
|ALC3/2014 IPRIVATE |ALC3/2018 ol
| 22.06.2018 |
1 “1 IMITED I
HQ File [RLA File Lic.No/Date:0910060434 . 4
:01/85/050/00082/AM15/ |:09/24/040/00114/AM15/ 12.06.2014 ik

Decision : The Committee considered the case as per agenda and noted the comments of Technical
(Expert(Consultant) Shri ID.N. Mathur in F.NO. 01/85/050/00082/AM15/DLES-VI . Based on the
comments, the Committee decided to approve the following ad hoc norms: I
L Export item [ Quantity ] Import item ] Quantity ]
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(4-methoxy phenyl)-1-
ethenyl| benzene.

1, 3-Dimethoxy-5-[(E)-2-

1 Kg

HQ File

Decision :

[

I
,‘.Case No.:1/3/85-
[|ALC3/2017

|

[RLA File

:01/85/050/00021/AM 18/ |:34/24/040/00076/AM15/ ||17.07.2014

The Committee considered the case as per agenda.
Technical Expert (Consultant) Shri Shaish Kumar on the agenda, the Committee decided to approve
the ad hoc norms on net to net basis.

RA may take consequential action as per Policy/Procedure

3, 5-Dihydroxy benzoic 0.67 Kg
acid.
Sodium borohydride. 0.42 Kg
I'ricthylphosphite 0.98 Kg
Tetrahydrofuran. 2.40 Kg
i Party liML‘C[ H
|Name:ASIAN  [No/Date:4/85- 3_“;1 e
FOOD SARCII01R - T

[INDUSTRIES, ]22.06.2018
[Lic.No/Date:3410040372

1
Approved

Based on the comments given by

Export item Quantity Import item Quantity
STERLIZED FENNEL 297 MT RAW FENNEL 297 MT
SEEDS SEEDS
!, RA may take consequential action as per Policy/Procedure.
“ Party Mcu [
7 !Casc No.:10/12/85- Name:BELOOR  |[No/Date:4/85- IStatus:
ilALC3/2014 BAYIR BIOTECH |ALC3/2018 | >HHS
| LTD, 122.06.2018
HQ File [RLA File Lic.No/Date:0710106590 .
:01/85/050/00099/AM 15/ |:07/24/040/00181/AM15/ | 27.08.2014 I
Decision : The committee considered the case as per agenda and decided to refer the matter to the
Technical Expert/consultant appointed by DGFT for their comments.

HO File

‘ Case No.:8/15/85-
‘ ALC3/2014

HRI A File

:01/85/050/00113/AM 15/ |:03/95/040/00410/AM 15/

Decision : The committee considered the case as per agenda and noted that confirmation sought from
RA, Mumbai regarding surrender of Advance Authorisation by the firm has not be received so far.
Therefore the Committee decided to remind RA, Mumbai.

}[I’arly .i'Mccl
(Name:UNILEVER ‘EN()/I)alc:/USS— ‘T‘itatm'
INDIA EXPORTS |ALC3/2018 |~
[LIM!'I‘I'ZD 122.06.2018 J

[ i :
[[.ic.No/Date:0310789163 |

. Deferred
115.09.2014 |

-

9.1,
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:;(“ ; élf’any 1\Mcct E - ‘
e |Name:CREATIVE | No/Date:4/85- |
9 \laldeb A Ve 7, | Mo e ooty ‘1e  |Status:
Al e3aote |GARMENTS PVT.ALC3/2018  |Status:
| | e }1:1‘1}., 22.06.2018 j
HQ File [RLA File e |
01/85/050/00181/ :03/94/040/00713/ ;‘;ﬁ‘;’éﬁc'o“mg”m Defutred |
AMI15/ AM15/ sl | |
Decision : The committee considered the case as per agenda and noted that Comments are awaited
from Technical Authority i.e. Textile Commissioner. Therefore the Committee decided to remind the
| Textile Commissioner in this regard.

M Party Meet
10 |Case No.:14/23/85- Name:BELOOR }’No/l)atc:d/SS- Shotas:
|ALC3/2014 BAYIR BIOTECH [ALC3/2018 |18t
I LTD, 22.06.2018
HQ File [RLA File Lie.No/Date:0710107335 e
:01/85/050/00200/AM15/ |:07/24/040/00349/AM15/ |31.12.2014 it

Decision : The committee considered the case as per agenda and decided to refer the matter to the
‘Technical Expert/consultant appointed by DGE'T for their comments.

i 1 [

I ’lParly Name:SRS||Meet
. iiCasc No.:10/3/85- UNISTRAW  [[No/Date:4/85- TE
|ALC3/2015 }PR[VM'H EFactor | S e
_ I LIMITED 22.06.2018 | 1‘
HQ File [RLA File Lic.No/Date:0310793568 e o
:01/85/050/00024/AM 16/ |:03/95/040/00878/AM15/ [04.02.2015

Decision : The Committee considered the case as per agenda and noted that emails sent to the firm for
grant of personal hearing has been bounced back. Hence, the Committee again decided to send a
letter by registered post to grant personal hearing to the applicant firm to explain the case alongwith
technical details/literature on the export product; product approval comprising composition and
guantity of inputs in the export product from competent authority and sample of export product.

.; \Party Name:SRS|Meet H
o | Case No.:10/1/85- UNISTRAW  |No/Date:4/85- ||
I |ALC3/2015 PRIVATE laLcs/zotg P
| I [LIMITED 122.06.2018
HOQ File [RLA File [Lic.No/Date:0310794149 s
:01/85/050/00009/AM16/ |:03/95/040/00996/AM15/ |[25.02.2015 ;

Decision : The Committee considered the case as per agenda and noted that emails sent to the firm for!
\grant of personal hearing has been bounced back. Hence, the Committee again decided to send a
letter by registered post to grant personal hearing to the applicant firm to explain the case alongwith
technical details/literature on the export product; product approval comprising composition and
quantity of inputs in the export product from competent authority and sample of export product.
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Hi’arly Namc:SRSl Meet V
3 Case No.:6/4/85- [UNISTRAW |[No/Date:4/85- j-g‘ 3
ALC3/2015 IPRIVATE  |[ALC3/2018  |[Ptatus:
ety [LIMITED 122.06.2018 |
HQ File RLA File Lic.No/Date:0310794569 i
:01/85/050/00036/AM16/ |:03/95/040/01021/AM15/ |13.03.2015 e

Decision : The Committee considered the case as per agenda and noted that emails sent to the firm for
grant of personal hearing has been bounced back. Hence, the Committee again decided to send a
letter by registered post to grant personal hearing to the applicant firm to explain the case alongwith
technical details/literature on the export product; product approval comprising composition and
quantity of inputs in the export product from competent authority and sample of export product.

|Party Meet
14 Case No.:7/1/85- IName:BELOOR  |[No/Date:4/85- e
ALC3/2015 BAYIR BIOTECH [ALC3/2018 |11
_ ‘1:1‘[), 22.06.2018
HQ File RLA File ‘Lic.No/I)atc:O?lO]O?SSd [
:01/85/050/00006/AM 16/ |:07/24/040/00453/AM15/ [19.03.2015 el

Decision : The committee considered the case as per agenda and decided to refer the matter to the
Technical Expert/consultant appointed by DGFT for their comments.

"[ Party }iMCCI I
15 !}Casc No.:2/2/85- Name:BELOOR  ||[No/Date:4/85- Eﬂtatuﬂ'
|ALC3/2015 BAYIR ‘!AI,CBQO 18 !!“ S
7 : I BIOTECH LTD, [22.06.2018 i|
{HQ File RLA File LLic.No/Date:0710107909 Iille'cctcd
§:01/85/050/00013/AM16/ :07/24/040/00454/AM15/ |23.03.2015 I 4 .

Decision : The Committee considered the case as per agenda. The Technical Expert (Consultant) Shri
DD.N. Mathur advised that Both import and export items are same i.e. Chondroitin Sulphate 90% Food
Grade Nutraceuticals Grade. There is no manufacturing activity involved in the proposal. Hence, the
Committee decided to reject the case.

jraxty :iMcct I
[N § T ‘
ALC3/2015 e Lore e 7| R e
s . 122.06.2018 |
i ! «.
HQ File RLA File [Lic.No/Date:0510393961 R
:01/85/050/0003 1/AM 16/ [:05/24/040/00015/AM 16/ |[24.04.2015 I

Decision : The committee considered the case as per agenda and noted that Comments arc awaited|
from Technical Authority i.e. Textile Commissioner. Therefore the Committee decided to remind the)
Textile Commissioner in this regard.
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Party Namc:SRSHMcct
- Case No.:4/6/85- UNISTRAW [No/Date/8s- |
ALC3/2015 PRIVATE  ||ALC3/2018 | tatus:
| | LIMITED  [22.062018 |
HQ File RLA File Lic.No/Date:03 10796027
-01/85/050/00073/AM 16/ |:03/95/040/01 103/AM1S/ |[19.05.2015 i

Decision : The Committee considered the case as per agenda and noted that emails sent to the firm for
\grant of personal hearing has been bounced back. He Hence, the Committee again decided to send a
letter by registered post to grant personal hearing to the applicant firm to explain the case alongwith
technical details/literature on the export product; product approval comprising composition and
\quantity of inputs in the export product from competent authority and sample of export product.

_ i Party Meet

L Case No.:7/5/85- Name:FIELDFRESH |No/Date:4/85-|

| |ALC3/2015 FOODS PRIVATE  ||ALC3/2018 oy

| I [LIMITED 22.06.2018

HQ File [RLA File Lic.No/Date:0510394475 5 P
-01/85/050/00051/AM16/|[:05/23/040/00092/AM16//08.06.2015 b

Decision : The Committee considered the case as per agenda. Based on the comments given by the
Technical Experts (consultants) on the agenda, the Committee decided to approve the following ad
hoc norms:

Export item Quantity Import item Quantity
TOMATO KETCHUPS|1200000 Kg TOMATO PASTE[294175 Kg
(NEESCONTENLES - OF 31% 156 HB

(IMPORTED TOMATO
IPASTE 31% 156 HB AS
[ICONSUMPTION IS
291262.00 KGS IN THE
{EXPORT PRODUCT)

RA may take consequential action as per Policy/Procedure.

” Party Meet
.19 ;{Casc No.:24/5/85- Name:SHREE  |[No/Date:4/85- Status:
. HALCS/ZOIS AGENCIES ALC3/2018 g
A I (P)LTD, [22.06.2018
HO File [RLA File [Lic.No/Date: 1310047890 T
:01/85/050/00068/AM 16/ ||:13/24/040/00007/AM16/ |08.06.2015

Decision : The committee considered the case as per agenda and decided to seek from the firm the
following information on the basis of DL issued by TE(Consultant) Sh. Shaish Kumar:

(i) Specific/complete name of import item and segment to be indicated value wise.
(ii) Consumption of segment import item (segment consumption for manufacturing of export
products.

mm s irector General
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20
HQ File

Decision :

21

HQ File
:01/85/050/00057/AM 16/

Decision :

22

HQ File
:01/85/050/00102/AM16/

])ccmnn -

[
i
[
|
[
[
|
I

:01/85/050/00056/AM 16/ |

1

Case No.:12/5/85-
[ALC3/2015

|
I

I

|
RILA File '

:02/24/040/00027/AM 16/

Case No.:13/5/85-
ALC3/2015

RLA File
:02/24/040/00026/AM 16/ |

i |[Party

iv

I
I
Il
|Lic.No/Date:0210205888

I
Meet

No/Date:4/85-

!mrlic(,)?)lll{)ml{m ALC32018 Status

| |122.06.2018

!1 ic.No/Date:0210205889 |
]6 06.2015 'I)cfcrred‘

The commlucc considered the case as per agenda and decided to refer the matter to th
Fechmcal prcrﬂconsullanl Shri Shaish Kumar appointed by DGFT for their comments.

| Party |V1u,1

IName:SIDDARTH |[No/Date:4/85-

KAPOOR ALC3/2018 :1
22.06.2018 H

16.06.2015 Deferred

il

The committee considered the case as per agenda and decided to refer the matter to the
Technical Expert/consultant Shri Shaish Kumar appointed by DGFT for their comments.

‘ e ) ; HMLLI "
Casc No.:6/13/85- Party Name:AMBE: v mate:d/gs- |I
PIIYI()[ XTRACTS | |Status:
ALC3/2015 pv1 et IALC3/2018 |
[22.06.2018 |
RLA File Lic.No/Date:0510394624 i!D IRy
:05/23/040/00059/AM16/||18.06.2015 i

The committee considered the case as per agenda and decided to refer the matter to lhc

Technical Expert/consultant Shri D.N. Mathur appointed by DGE'T for their comments.

23

HQ File
:01/85/050/00129/AM 16/

l)cuswn

l
Case No.:4/14/85-
AlLC3/2015

RILA File
:09/24/040/00225/AM 16/

[Part |

I Y = |IMcet I
[[Name:SRIAM !i,\.’ofl)atc:/l/SS- I

‘I ABS TR |Status:

o il IALC3/2018 |
PRIVATE Bt a1

]1 IMITED | I
[Lic.No/Date:0910062364 |{ A gl
]23 07.2015 bl

The Committee considered the case as per agenda and noted the comments 01 Ic,chmcdl
Expert(Consultant) Shri D.N. Mathur on F.No. 01/85/050/00129/AM16/DES-VI.
comments, the Committee decided to approve the following ad hoc norms:

Based on the| |

Export item Quantity Import item Quantity
1, 3-Dimethoxy-5-[(E)-2- 1 Kg 3, 5-Dihydroxy benzoic 0.67 Kg
(4-methoxy phenyl)-1- acid.
cthenyl| benzene. Sodium borohydride. 0.42 Kg
Iricthylphosphite 0.98 Kg
RA may take consequential action as per Policy/Procedure
gAY,

/N.P.S. MONGA
e #Addl. Director General
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! Party Meet

|
24 | Case No.:2/8/85- [Name:SUKASO  |No/Date:4/85- St )
|ALC3/2015 CERACOLORS |[|ALC3/2018  [>tatus:
| I IPVT LTD [22.06.2018
'HQ File :

RLA File Lic.No/Date:0910062449
:01/85/050/00080/AM16/ |:09/24/040/00255/AM16/ ‘506.08.20 15 D
Decision : The Committee considered the case as per agenda and noted the advice of Shri Nand Lal,
- Technical Consultant, DIPP. Based on the technical comments of Department of Industrial Policy
and Promotion furnished vide their communication No. 7/179/2018-TSW dated 22.05.2018, the
Committee decided to approve the following adhoc norms on repeat basis as approved in Meeting No.
2/19 held on 23.5.2018 of NC-VI:-

Export item | Quantity l Import item ‘t Quantity
|

Zircomat 5 Micron/325§ 1 kg %Zircon Sand 7 E 1.01 kg/kg content
Mesh powder (Ceramic| -‘ | contained in the

|
| Opacifier)” | ‘ ‘ export product

RA may take consequential action as per Policy / Procedures.

Party [Meet
75 Case No.:8/13/85- Name:-FASHION No/l‘)alc:4/85- o
ALC3/2015 ACEERRORTES - | ALGI/I0T8
1 Rt gt - o L7 0
HQ File RLA File |Lic.No/Date:0510395320 o
:01/85/050/00104/AM16/ |[:05/23/040/00164/AM16/ |14.08.2015 g

Decision : The committee considered the case as per agenda and noted that Comments are awaited
from Technical Authority i.e. Textile Commissioner. Therefore the Committee decided to remind the
‘Textile Commissioner in this regard.

‘il Party 1ilrl\/lccl
26 | Case No.:25/13/85- Name:JEWEL  |No/Date:4/85- -
- | ALC3/2015 CONSUMER |‘5/\1,C3/20 18 . »
| I ICARE PVT L'TD |i22.06.2018
(HQ File §;RI,/\ File Lic.No/Date:3410041481 e
:01/85/050/00121/AM16/ |:34/24/040/00145/AM16/ (01.09.2015 PP

'Decision : The Committee considered the case as per agenda. Based on the comments given by the
[Technical Experts (consultants) on the agenda, the Committee decided to approve the following ad
hoc norms:

Export item Quantity Import item Quantity
Toothbrushes (Battery 25000.000 Nos.  |Polypropylene Articles-
Operated) Toothbrush Handle 25000.000 Nos.
Net content of Import (Battery Operated)
[tem Nos. 1 to 3 should Relevant Nylon - Nylo“32_3]3 Kg

S e e 610/612 Monofilament

Nos, 31.250 Kgs &
300.000 Kgs respectively

Relevant Packing

Material - Plastic Sheet As per packing policy

in the resultant Product.,

RA may take consequential action as per Policy/Procedure.

TAYLEH, HY &, MONGA
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| 1 T r
||Party ! |
e Mect j
b |Case No.:5/14/85- }N‘”“T"‘S’AR“A No/Date:4/85- |
| HANDA : |Status:
|ALC3/2015 IexpoRTS Pyt - [ALC3H2018 |
el 22.062018 |
HQ File RLA File [Lic.No/Date:051039592 1 i
:01/85/050/00130/AM 16/ ||:05/24/040/00334/AM16/ |[14.10.2015 aeredy

Decision : The committee considered the case as per agenda and noted that Comments are awaited|
from Technical Authority i.e. Textile Commissioner. Therefore the Committee decided to remind the
Textile Commissioner in this regard.

3 Party [Meet ‘
- Case No.:4/18/85- Name:GELTEC | |

,iAI C3/2015 PRIVATE IALC32018 || |

| LIMITED |22.06.2018 | |
HQ File ]RI A File Lic.No/Date:03 10800220 [ipeferred ;‘
:01/85/050/00169/AM16/ ||:03/94/040/00614/AM16/ [10.11.2015 I

Decision : The committee heard the authorized representatives of the firm during the Pusondl
Hearing. The Committee directed the representatives of the firm to produce the composition of the|
export product vis-a-vis the import products.

IE } Party Il\flccl |
29 \Case No.:5/18/85- (Name:GELTEC |\0/Ddlc 4/85- ‘iqatuq-
ALC3/2015 | PRIVATE !AI .C3/2018 I i
|LIMITED 22062018 ||
HQ File IRI A File [Lic.No/Date:0310800218 Eil)cfcrrcd |
:01/85;"050/00170/[\1\416/ 03/94/040/00615//\]\416/’ 10.11.2015 j |

Decision : The committee heard the authorized representatives of the firm during the Personal
Hearing. The Committee directed the representatives of the firm to produce the composition of the|
export product vis-a-vis the import products.

Party |\/1u.l '
30 Case No.:6/18/85- Name:GELTEC 1"\()/I)dt.c::/llfﬁ Il"tams.
ALC3/2015 PRIVATE IALC3/2018  [[PHHUS
B L |LIMITED 22.06.2018 |{
HQ File RIA File Lic.No/Date:0310800219 s ot d‘
01/85/050/00171/AM16/ |:03/94/040/00616/AM16/ |[10.11.2015 }[ i

Decision : The committee heard the authorized representatives of the firm during the PLI‘SOHdl
Hearing. The Committee directed the representatives of the firm to produce the composition of the
export product vis-a-vis the import products.

1 Party ii\/icct 3i
31 Case No.:4/20/85- Name:SUKASO |\0/I)dtc 4/85- Status
ALC3/2015 \CERACOLORS |ALC3/2018 \*
o |[PVT LTD 22.06.2018 |
HQ File RILA File ILic.No/Date:0910062879 1 5 |
:01/85/050/00198/AM16/ ||:09/24/040/00473/AM16/ [20.11.2015 |APProved)

[Dc(:lsmn Ihc G ()mmlllc.c considered the case as per agenda and noted the adyi Lr.# of hn Nand L. dl

s IN.P.S. MO:\.’“,{\
lAde Dlreclor General

g HHTe
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' Technical Consultant, DIF

Iy ]

HQ File

PP,

2/19 held on 23.5.2018 ()f\L V-

Lxport item

| Zircomat 5 Micron/32
| Mesh powder (Cerami
Opacifier)”

Quanmy . Import item Quantity L
5' 1 kg ]| Zircon Sand 1.01 kg/kg content
(...: contained in the
1 i | export product
RA may take consequential action as per Policy / Procedurcs
}’ariy [Meet
Case No.:12/14/85- Name:VITALITY  |[No/Date:4/85- Stutus:
ALC3/2015 AQUACULTURE [|ALC3/2018 s
‘ PN, LT 22.06.2018
RLA File L.ic.No/Date:3510044828 Def d
:35/24/040/00044/AM16/ |[26.11.2015 b

:01/85/050/00137/AM 6/|

DLCISI()D -

comments of MFPIL.

a3

3

HQ File

1:01/85/050/00127/AM16/ |:08/24/040/00288/AM 16/

Decision :

*i
i3Case No.:2/14/85-
|ALC3/2015
|

\
i

[RLA File

The committee considered the case as
application has not been received from RA, Ahmedabad so far. Therefore the Committee decided to

remind to RA in this regard.

34

'HQ File

:01/85/050/00186/AM 16/

l)ccmon

35

HO File
01/85/050/00197/AM16/ |:09/24/040/00539/AM16/

I)cu:.mn 4

Il
I

Casc No.:21/18/85-
ALLC3/2015

RLA File
:31/83/040/00123/AM 16/

I
Case No.:3/20/85-
ALC3/2015

IRLA File

Based on the technical comments of Department of Industrial Pollcy
‘and Promotion furnished vide their communication No. 7/179/2018-TSW dated 22.05.2018, the
' Committee decided to approve the following adhoc norms on repeat basis as approved in Meeting No.

The Committee considered the case as per agenda and dcc1dcd to seek thc tcchmcal

Party

BIO-POLYMER
LIMITED

27112015

per agenda and

] Party

Name:PIONEER
|ICALICOS
PRODUCTS
PRIVATE
LIMITED

14.12.2015

: The committee considered the case as per agenda and decided to refer the matter to the
‘Technical Expert/consultant Shri Shaish Kumar appointed by DGFT for their comments.

PRABHA LIFE
SCIENCES

15.12.2015

The committee considered the case as per agenda and noted that Com
fmm Technical Authority i.c. MFPL Therefore the Committee decided to remind lhe

Name:SANSTAR

{I.ic.No/Date:0810136585

Lic.No/Date:3110065794

Party Name:SRI|| |

[.ic.No/Date:0910062970

'Mccl
No/Date:4/85- fl¢ |
S |ALC3/2018 G
122.06.2018
Deferred

noted that hard Lopy of the

!' ~ 0 el A W S = e
Meet
No/Date:4/85- o
ALC3/2018 S
i22.06.201 8
|

Deferred

‘JMccl
No/Date:4/85-
AT.CI3018 - JoTRbus:
22.06.2018
Deferred

s are awa1tcd
Y in this yegard.

=gramn €
Directorata General o\‘ Foreign ra de
=T waq, =8 f&se-110011
Udyog Bhawan, New Delhi-110011



.Hl’arty 3'Mccl '

Name: § I | ‘
36 Case No.:3/19/85- !i\lj\'f{f‘]')sf\m”’\ [NoDatc:asss- ||

ALC3/2015 S IALC3/2018  |[>t*t:

It o i 22.06.2018 |
ees JEESAN o) Biowte !!I,”) \L
HQ File RLA File |Lic.No/Date:0510397304 \ P
:01/85/050/00189/AM16/ ||:05/24/040/00503/AM16/ |[14.01.2016 [aEhpreed

Decision : The committee considered the case as per agenda and noted that Comments are dellLd

from Technical Authority i.e. Textile Commissioner. Therefore the Committee decided to remind the|
Textile Commissioner in this regard.

i (|Party MLLI l
37 | Case No.:1/16/85- |\dmf. :QUADRAGEN '\()/I)du, 4/85-| IStatus:
|ALC3/2016 VETHEALTH PVT |ALC3/2018 |°
Bl ‘ |ILTD ‘22 06.2018 ;;
HQ File ]Rl A File [Lic.No/Date:071010928 @}D i
:01/85/050/00158/AM17/|:07/24/040/00349/AM16/18.01.2016 b

Decision : The committee considered the case as per agenda and decided to seck from the f'rm a (.op)
of drug manufacturing license.

Party Meet
38 Case No.:2/16/85- Name:QUADRAGEN ‘?Noll)atc:4/85- e,
ALC3/2016 VETHEALTH PVT ||ALC3/2018 .L kg
i ® 1 _ LTD 22.062018 || |
HQ File RLA File Lic.No/Date:0710109282 !1) e d
01/85/050/00159/}\7\’117/’ 07/24/040/00350/AM16/ 18.01.2016 i ot

Decision : The committee considered the casc as per agenda and decided to seck from the hrm a u)py
of drug manufacturing license.

Pdny Name:KEU  [Meet I
29 Case No.:6/20/85- INTERNATIONAL |No/Date:4/85- l!Sla i
ALC3/2015 PRIVATE IALC3/2018 | f
: ILIMITED ‘{22 06.2018 | |
HQ File [RLA File Lic.No/Date:0510397451 I >
:01/85/050/00200/AM16/||:05/23/040/00450/AM16//(01.02.2016 A oo

Decision : The Committee considered the case as per agenda. On the basis comments of ICLthdi
Expert (Consultant) Shri Shaish Kumar on the agenda, the Committee decided to approve the|
following ad hoc norms on 2% wastage:

[ Export item Quantity in Numbers Import item Quantity in Numbers
UREA BUTTON 201 [, 0 o0 };R}\Q I?éjzl()llf)N 26702.000

UREA BUTTON 26L. | 20q 000 }BJIR/I\Q l?;';;’fm 717935.000

UREA BUTTON30L [, 1123 000 gﬁkﬁé*églollfm 215406.000

iT/N.P.S. MONGA
ddl, Dlractor General

: .'f g r;mrnareo maﬂem

f “OTOTY A=y
Dir ec\-nrate General of Foreign Trade
Fen HgH, 18 fAs=N-110011
Udyog Bhawan, New Delhi-110011




[UREA BUTTON 341 UREA BUTTON Sl

| 548208.000 RipEdey 559172.000

UREA BUTTON 38L UREA BUTTON

| 174830.000 B} ANKE Sar 178326.000

[UREA BUTTON 421, UREA BUTTON

§! 81000.000 BT R BT 82680.000

[UREA BUTTON 461, UREA BUTTON

1; 40824.000 it 41640.000

I RA may take consequential action as per Policy/Procedure.
|‘ Party Name:KEU [Meet

- |Case No.:5/20/85- INTERNATIONAL |No/Date:4/85- |
|ALC3/2015 PRIVATE |ALC3/2018  [[>HAH

I ; LIMITED 122.06.2018

'HQ File ‘ RLA File Lic.No/Date:0510397523 % 4

:01/85/050/00199/AM 16/|[:05/23/040/00462/AM16/|08.02.2016 | s by

Decision : The Committee considered the case as per agenda. On the basis comments of Technical
Expert (Consultant) Shri Shaish Kumar on the agenda, the Committee decided to approve the

following ad hoc norms on 5% wastage:

Export item Quantity in Numbers

Import item Quantity in Numbers

:: COROZ0O BUTTON

COROZ0O BUTTON

oL

8. 392727.000 i 412363.000
[COROZO BUTTON Sy e
62836.000 COROZO BUTTON . Leegns 000

BLANKS 201

[ICOROZO BUTTON

241, 1968872.000

COROZO BUTTON

BLANKS 241, 2067315.000

COROZO BUTTON

COROZO BUTTON

281. 230399.000 BLANKS 281, 241919.000
A T COROZO BUTTON ey 724 o0
fa. T femseon COROZO BUTTON o507
o psastam COROZO BUTTON g o
ﬁzﬁmm Sl s R DL UL U Tetvenon

BLANKS 441,

RA may take consequential action as per Policy/Procedure.

Ministry of C!omm

. =rarY
Directorate General of Foreign Trade

-110011

Ud ;
yog Bhawan, New Delhi-110011




| Party IMcct .
" Case No.:11/6/85- | e MID - INo/Date:4/8s- i
ALC3/2016 lGRANITE pyr|ALC3/2018 [
L 22.06.2018
] S ; JILTD I I
HQ File RLA File [Lic.No/Date:0910063243 I
:01/85/050/00038/AM17/ ||:09/24/040/00528/AM16/ |11.02.2016 ‘J‘D"f‘""cd

Decision : The Committee considered the case as per agenda and decided to seek from the firm ‘dlL

separate quantity of both types of export products i.c. Dimensional Dressed Granite Blocks dnd
Rough (ermtc Blocks.

Party Meet | l
4 Case No.:1/5/85- Name:SEAHATH |[No/Date:4/85- !Status I
ALC3/2016 ICANNING ALC3/2018 |
e it : |COMPANY, 122.06.2018 |
HQ File RLA File Lic.No/Date: 1710006273 IR
:01/85/050/00014/AM17/ |:17/24/040/00124/AM16/ | 15.02.2016 ik s

Decision : The Committee considered the case as per agenda. The Committee observed that the firm |
was requested vide letter dated on 09.04.2018 to provide actual production data of the batch of export|
duly signed by the Chartered Engineer for further examination within 15 days. Since no reply was
received from the firm within the timeline, the committee decided to reject the case.

Party Meet |
43 Case No.:2/1/85- Name:DREAM  |[No/Date:4/85- it
ALC3/2016 PLLAST INDIA ||ALC3/2018 | i
: _ _ !I’V'i' LTD 1[22.06.2018
HQ File RIA File Lic.No/Date:3110065958 !5I)cfcrrcd
:01/85/050/00211/AM16/ |:31/83/040/00161/AM16/ ||16.02.2016 i I

Decision : The committee considered the casc as per agenda and noted that Comments are awaited|
from Technical Authority i.e. CSIR, National Chemical l.aboratory, Pune. Therefore the Committee
decided to refer the matter to the consultant appointed by DGFT. The Committee further decided to|
grant personal hearing to the applicant firm to explain the case alongwith technical dlellG/lllcrdlUtL
on the export product and sample of export product.

!}’arty ‘\/Iccl “
Case No.:3/7/85- e o |No/Date:4/85- ||
: MEE e MO
22.06.2018
HQFile RLA File  |Lic.No/Date:0910063283 iiD i
:01/85/050/00059/AM 17/ |:09/24/040/00669/AM16/ |17.02.2016 il

Decision : The Committee considered the casc as per agenda and noted the queries rdl%d by thc
Technical Expert/Consultant Shri D.N. Mathur. The Committee decided to seck the following
information from the firm : (
(ii) %Technical literature/catalogue in support of export item and Guar Dal Flour as a raw |
material. Copy ofapproval under Drug & Cosmetic Act may also be furnished.
(iii) Yield of 46.2% is very low. Technical literature in support of yicld may be furnished.|
What happens to the un-reacted Guar Dal and Quat 188 in the process.
(iv) Complete chemical name of Quat 188 imported raw material.

s =@ramw
Directorate General of Foreign Trade
U wEe, 9% RAsEN-110011
Udyog Bhawan, New Delhi-110011




I “ l}’aﬂy Meet

'45 | Case No.:2/6/85- Name:KAMALA |[No/Date:4/85- Seations

| ‘ ALC3/2016 CONSUMER ALC3/2018 '

I ’ CAREPVTLTD [22.06.2018

HQ File ‘ RLA File Lic.No/Date:0910063332
01/85/050/00029/AM17/ ||:09/24/040/0050 1/AM16/ |129.02.2016 Deferred

_])Lusu)n : The committee (,onsidcrcd the case as per agenda. The representative of MFPI stated that

MFPI vide OM No. 4(19)/2013-DGFT dated 16.04.2018 have expressed their inability to give
comments without trial experiment in a similar case. On deliberation of the issue in detail, the
Committee decided to seek from the firm copies of shipping bills. ERP and excise data of exported
batch duly signed by the Chartered Engineer along with label of export batch and imported item, copy
(of F'SSAI license and process/ingredients allowed by FSSAI for examination by MFPL."

; H Party Meet

46 *I(‘asc No.:18/6/85- Name:KAMALA  |[No/Date:4/85- St
|ALC3/2016 CONSUMER ALC3/2018 -

. ‘ CARE PVT LTD 22.06.2018

HQ File | RLA File Lic.No/Date:0910063333 Deferred

:01/85/050/00045/AM 17/ |:09/24/040/00500/AM 16/ |29.02.2016

Decision : The committee considered the case as per agenda. The representative of MFPI stated that

'MFPI vide OM No. 4(19)/2013-DGFT dated 16.04.2018 have expressed their inability to give
comments without trial experiment in a similar case. On deliberation of the issue in detail, the
Committee decided to seek from the firm copies of shipping bills. ERP and excise data of exported
batch duly signed by the Chartered Engineer along with label of export batch and imported item, copy
of FSSAI license and process/ingredients allowed by FSSAI for examination by MFPL."

Party
Name:PIONEER Meet
47 Case No.:3/3/85- CALICOS No/Date:4/85- Sy
ALC3/2016 PRODUCTS ALC3/2018 % :
_ PRIVATE 22.06.2018
;i 7 LIMITED
HQ File RILA File Lic.No/Date:3110066060 Bl
:01/85/050/00003/AM17/ | :31/83/040/00180/AM16/ ||17.03.2016

‘DLC]&I()H : The committee considered the case as per agenda and decided to refer lhe matter to the
‘T'echnical Expert/consultant Shri Shaish Kumar appointed by DGFT for their comments.

| ' e Paﬁy i\[Mcct s
8 Case No.:3/6/85- Name:FASHION EVO/lﬁ)atc :4/85- Shatons
| ALC3/2016 P De ORI lAI C3/2018
-~ 7 ][22.06.2018 :
HQ File RLA File [Lic.No/Date:0510398420 e
:01/85/050/00030/AM17/ |:05/23/040/00037/AM17/ ||06.05.2016 R

I)cmsmn : The committee considered the case as per agenda and decided to refcr the matter to the
| Technical Expert/consultant Shri Shaish Kumar appointed by DGFT for their comments.
TUH.ULYE, : ﬁMQNGA

SUY HEIARerw/Addl. lrlc_tor General

arferca g
Mifrjlstry of Commoro.‘l-m51

AT YT
Dnrectora(e Genoml of Foreign Trade
S waH, 7 fReN-110011
Udycg Bhawan, New Delhi-110011




%f Meet 1}
49 Case No.:7/6/85- E’E:;rrgc:'()‘l'l'FRN No/Date:4/85- ‘St faia
Amn i IPRIVATE 11D, |AC3/2018 P
il | o 062018
HQ File RLA File [1ic.No/Date:0210206672 ‘}D : a"
:01/85/050/00034/AM17/ |:02/24/040/00015/AM17/ |10.05.2016 | mtadabaed |

Decision : The Committee considered the casc as per agenda and noted the queries 1d;s<.d byl
Technical Expert (Consultant) Shri Shaish Kumar. The Committee decided to seck from the firm
justification for the quantity of import item no. S i.c. Decorative Transfer Film in KG. If it is used in|
Nos. then the arca and width of item no. 5 of import product i.e. Decorative Transfer Film being uch
in the export producl should be given.

Party Name:KEU Mect
- Case No.:4/6/85- INTERNATIONAL |No/Date:4/85- |1St "™
ALC3/2016 PRIVATE IALC32018 |
i o st rn ILIMITED lb2.06.2018 |
HQ File RLA File Lic.No/Date:0510398482 N a
:01/85/050/0003 1/AM 17/([:05/23/040/00056/AM17/[12.05.2016 | PProved

Decision : The Committee considered the case as per agenda. On the basis comments of [u,hmc.dln
Expert (Consultant) Shri Shaish Kumar on the agenda, the Committee decided to approve lhe
following ad hoc norms on 5% wastage:

Export item Quantity in Import item Quantity in Numbers |
Numbers l
CORPOBITION oo SORr0 1o oo
SR B TN 259200.000 g?}l\{gég 38}“} ?IT\\J, A 161 272160.000
COROZOBUTION | omony  COROZOBUTION " brasoomo | |
COROLOBUTION |raggop0  LONOMITON  lneooran | |
CORPOBITION bmoao0 _EORZOBUTION g ‘
CORCEORUTTON | pupomo  COKOIOBUTION' ' ovizomo
RA may take consequential action as per Policy/Procedure.
TAYLEH, HiTN/N.P.S. MONGA

IR HEIFIANS/AddI. Director General
Ministry of ggmrnorc- & Industry
Directorate General of Fordids rpgg 51

nera OTt
surT %

a4, 8 fReN-11001
Udyog Bhawan, New Dsihl- 110011




51

'HQ File
1:01/85/050/00054/AM 17/

l Case No.:27/6/85-
’ AlLC3/2016
|

RLA File

:03/94/040/00095/AM17/

Party Meet
Name:GELTEC |[No/Date:4/85-
PRIVATE ALC3/2018

JILIMITED ~ |[22.06.2018
Lic.No/Date:0310805267
07.06.2016

Status:

Deferred

‘Decision : The committee heard the authorized representatives of the firm during-the Personal
'Hearing. The Committee directed the representatives of the firm to produce the composition of the

\export product vis-a-vis th

152

HO File
:01/85/050/00046/AM 17/

¢ import products.

|

Case No.:19/6/85-
ALC3/2016

RLA File
:05/23/040/00142/AM17/

Party

1

Meet
Name:FIELDFRESH 1 No/Date:4/85- Status:
FOODS PRIVATE ||ALC3/2018 S
LIMITED “22.06‘2018
Lic.No/Date:0510398844
17.06.2016 i

Decision : The Committee considered the case as per agenda. Based on the comments givcn by the
Technical Experts (consultants) on the agenda, the Committee decided to approve the following ad

(hoc norms:

Export item Quantity Import item Quantity
i TOMATO KETCHUPS 1344000 Kg TOMATO PASTE 31 329476 Kg
(NET CONTENTS OF BRIX
| IMPORTED TOMATO
| PASTE 31% 31 BRIX
| AS CONSUMPTION IS
| 326214 KGS IN THE
(| EXPORT PRODUCT)
L
RA may take consequential action as per Policy/Procedure.
. Party Mect
153 Case No.:9/7/85- Name: ALKALOIDS No/l?atc:4/85— et
. ALC3/2016 CORPORATION ALC3/2018
_ e 22.06.2018
1 1Q File RI.A File Lic.No/Date:0210206809 Deferred
:01/85/050/00065/AM 17/ |:02/24/040/00068/AM 17/ [04.07.2016 b

Decision : The Committec considered the case as per agenda and noted the rcqucstwof the firm. The
'Committee decided to share the information given by the firm with the Technical Expert (Consultant)
appointed by DGFT and also decided to grant personal hearing to the applicant firm.

£

TA9LGH.
HOT

HT/N.RS. MONGA
/AddI. Director General

g HATHAY
Ministry of Commerce & Industry

8 =T
Directorate General of Foreign

Trade

Udyog B?T:v?én. New Dslﬂ%%lofaﬂagesi




' o 1 Meet ,
Case No.:8/8/85- S |No/Date:4/85-
54 ¥ n\dmc ALKALQIDS | 5 |Status: |
ALC3/2016 Spssegdehictel Ve DL |
5 | [22.06.2018 |
HQ File RLA File | Lic.No/Date:0210206808 s
:01/85/050/00074/AM 17/ ||:02/24/040/00067/AM17/ | 04.07.2016 ‘L e

Decision : The Committee considered the case as per agenda and noted the request of the firm. The
Committee decided to share the information given by the firm with the Technical Expert (Consultant)
appointed by DGFT and also decided to grant personal hearing to the applicant firm.

I r; I
]I Party |Mcet !I
55 I(,aSL: No.:14/8/85- Name:SIMOSIS ||\0/Ddu, 4/85- | P—
|ALC3/2016 NTERNATICN AL [BLCI2018 |
= | [ : ‘“22.06.2018 I
HQ File RLA File Lic.No/Date:0310805915 s al
:01/85/050/00080/AM 17/ |:03/95/040/00145/AM17/104.07.2016 (eRreyet

Decision : The Committee considered the case as per agenda. On the basis of comments given by‘
Technical Expert (Consultant) Shri D.N. Mathur on the agenda, the Committee decided to approve the|
following ad hoc norms at 1% wastage as under :

I

Export item Quantity Import item Quantity
Processed, Cleaned,

RAW CASSIA

Graded Cassia Torea Seed [192000.000 TOREA SEED 193920.000
RA may take consequential action as per Policy/Procedure.
] Party Meet 1

56 Case No.:17/6/85- IName:DREAM  |[No/Date:4/85- Status:

ALC3/2016 PLASTINDIA  ALC3/2018 e
e = g _ PNT LTD 122.06.2018 I |
HO File | RIL.A File Lic.No/Date:3 110066240 i])cfcrrcd:%
:01/85/050/00044/AM17/ ||:31/83/040/00034/AM17/ 1/05.07.2016 l

Decision : The committee considered the case as per agenda and noted that Comments arc del[Ld
from Technical Authority i.e. CSIR, National Chemical Laboratory, Pune. Therefore the Committec
decided to refer the matter to the consultant appointed by DGFT. The Committee further decided to||
grant personal hearing to the applicant firm to explain the case alongwith technical details/literature|
on the export product and sample of export product. ;i

Party {Mcct ‘J
& Case No.:10/8/85- iy ENO/[)atc:/l/SS H
ALC3/2016 i IALC3/2018
ERIRALI. o - dorns o008 l\
i LIMITED e |
HQ File RLA File Lic.No/Date: 1010059564 e ol
:01/85/050/00076/AM17/ ||:10/24/040/00042/AM17/ 26.07.2016 jeerte

Decision : The Committee considered the case as per agenda and noted the queries raised hv:
icchnggﬂ’lxperi (Consultant) Shri D.N. Mathur. The Commiilee cé'ﬁc ded 10 ‘ﬁ‘é éﬁﬁné“@&”"é’l:
l =
HAR

i ddl. Director General
Oy

\
el age51
Dlrac!orat aneral of Foreign Trade

e ¥ fR=N-110011
Udyog Bhawan New Dsihi-110011



\information from the firm :

| () “ Content of active ingredients (export item) in the imported Gum Myrrh. Copy of COA
[ Sfrom Foreign Supplier may be furnished.

I . . . . . .

() % Loss of active ingradient in each step of manufacturing process.

| (i) COA/Testing report of export product.

|

1l

| The Committee further decided to grant personal hearing to the applicant firm to explain the case
(alongwith technical details/literature on the export product; product approval comprising
\composition and quantity of inputs in the export product from competent authority and sample of
|export product.

IIp

|f\izrgc:G.A. st
58 Case No.:13/8/85- | FOODS No/Date:4/85- T
' 'ALC3/2016 (INDIA) PVT ALC3/2018 i

i ol © 1122.06.2018

I g ‘ LD, ot 7
I 1Q File RLA File Lic.No/Date:5210041975 Deferred
;1:01/85/050/()0079//\1\/[17/ :52/24/040/00017/AM17/ |[27.07.2016

Decision : The committee considered the case as per agenda and noted that Comments are awaited
from Technical Authority i.c. MFPL. Therefore the Committee decided to remind them in this regard. |

[

Party Meet
59 {Case No.:3/11/85- 1/\\-221{0(:)SUN!-RI:SH No/Date:4/85- Status:
¥ ALC3/2016 lN;)Uq'ar:‘; by |ALC3/2018  |° e
e ‘“ " 122.06.2018
I LT,
jfl 1Q File RLA File Lic.No/Date:03 10806680 e
:01/85/050/00100/AM17/ |:03/95/040/00305/AM17/ |[27.07.2016

'Decision : The committee considered the case as per agenda and noted that the report of MFPI was
shared with the firm for their comments. However, the same are awaited. Hence, the committec
decided to remind them.

Party

. Name:ESSEN Meet

l60 Case No.:9/8/85- FOODDIES No/Date:4/85- Status:

| ALC3/2016 INDIA ALC3/2018 =
PRIVATE 22.06.2018

i LIMITED

HQ File IRLA File Lic.No/Date:5310019175 Deferred

1:01/85/050/00075/AM 17/ ||:53/24/040/00004/AM17/ |04.08.2016

' Decision : The Committee considered the case as per agenda and noted that the queries raised by
' Technical Expert (Consultant) Shri D.N. Mathur were shared with the firm and granted them the
Personal Hearing. However, nobody appeared for PH. Hence, the Committee again decided to grant
personal hearing to the applicant firm to explain the case alongwith technical details/literature on the
export product; copy of approved composition of the export product from Food and Drug
Administration (FDA) or any other competent Authority authorized to give such approval and sample
|of export product.

A IR
Udyog Bhawa'n_ N

ow Dolh!_?.o )




61

HQ File
'01/85/050/00(}68/AM 17/
Decision :

IRLA File

Case No.:2/8/85-
ALC3/2016

:02/24/040/00091/AM 17/

Party

Name:ALKALOIDS i/\l e

(‘()RP()R/\ I'TON

I ic.No/Date:0210206921

23.08.2016

Meet E |
No/Date:4/85- | 2
32018 rbt-.::tus.
”2 06.2018
iAppr()vcd

The Committee considered the case as per agenda and noted that based on the comments of
Technical Expert (Consultant) Shri D.N. Mathur, the Committee decided to allow import of 8.182 kg
of import item against export of 1 kg of export item in the meeting No. 3/19 held on 8.6.2018 of the|
same firm for same export and import products in F.No. 01/85/050/00068/AM17/DES-VI. Hence, the
Committee decided to approve the following ad hoc norms on repeat basis: '

Export item

Quantity

Import item

Quantity

Scammony Resin
(Powdered)

733.320 KG

Scammony Roots

(Ipomoca Orizabensis)

6000.000 KG

62

HQFile
01/85/050/00129/AM 17/

I)e(:lsmn s

Case No.:5/14/85-
ALC3/2016

RLA File
:05/24/040/00248/AM17/

Party
Name:ORIENT
CRAFT
LIMITED

24.08.2016

L.ic.No/Date:0510399556

RA may take consequential action as per Policy/Procedure.

Mect
No/Date:A/85- ||
PR T T R e
22062018 || |
Deferred

Il

The committee considered the case as per agenda and decided to refer the matter to the

Technical Expert/consultant Shri Shaish Kumar appointed by DGF'T for their comments.

63

HOFile.'
01/85/050/00119/AM17/

l)ec1s10n ~

Case No.:11/13/85-
ALC3/2016

RLA File
:03/94/040/00522/AM17/

Party
Name:DRYTECH
PROCESSES
(HDEVT.LID;

03.10.2016

[Lic.No/Date:0310808236

IMLL[
INo/Date:4/85- 51‘1 g
ALC3/2018 s
22.06.2018 |
|
I)durrtd

| L \

The committee considered the case as per agenda dnd noted the Comments of MFPI|

furnished vide O.M. No. 4(18)/2014-DGFT dated 7.6.2018. The Committec observed that with 28%.1

solid content in import product, the theoretical requirement of tomato paste is 3.57 Kg/Kg of I-lxport.i
Hence, the Committee decided that MFPI may review its reccommendations.

TH.9L.¢,
T

37

HIT/N.P.S. MONGA
‘Addl. Dll'-chrGeneral

] HATHO
Ministry of Commerce & Industry
Directorate General of Foreign Trage

-1100

Udyog Bhawa
an, New Daihj- 11L .1
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HQ File
1:01/85/050/00115/AM17/

Decision : The Committee considered the case as per agenda.

{|[Case No.:7/13/85-
AlL.C3/2016

RLA File
:05/23/040/003 18/AM 17/

b] .
Party Name:DR lMcct

:\g: IIWN;I\XI\;T [INo/Date:4/85-
INDIA PVT |ALC3/2018
LTD [22.06.2018_

Lic.No/Date:0510400055
06.10.2016

Status:

Based on the comments givén by the

Technical Expert (Consultant) Shri D.N. Mathur on the agenda, the Committee decided to approve the

(following ad hoc norms on

1% wastage:

Export item

Quantity

Import item

Quantity

[UNARZNEILICHE
(GLOBULI (NON
(MEDICATED)

BEET SUGAR

104535.000 KG

103500.000 KG

PAPER BAG

As per packing policy

, RA may take consequential action as per Policy/Procedure.

1635

1O File
1:01/85/050/00116/AM 17/

Case No.:8/13/85-
ALC3/2016

|IRLA File

1:03/94/040/00533/AM17/

Party ‘Mcct
Name:CREATIVE
GARMENTS PVT. ||ALC3/2018
LAD, _ ’
Lic.No/Date:0310808408
17.10.2016

No/Date:4/85-

22.06.2018

Status:

Deferred

Decision : The committee considered the case as per agenda and noted that Comments are awaited
(from Technical Authority i.c. Textile Commissioner. Therefore the Committee decided to remind the
| Textile Commissioner in this regard.

‘1

|

66 &
i |
\_

HQ File f
:01/85/050/00117/AM17/ |

Case No.: 9/13/85-
ALC3/2016

RLA File :
03/94/040/00534/AM 17/

Party Meet
Name:CREATIVE |[No/Date:4/85-
IGARMENTS PVT. ||ALC3/2018
LID: 22.06.2018

Lic.No/Date: 0310808409
17.10.2016

Status:

Deferred

Decision : The committee considered the case as per agenda and noted that Comments are awaited
\from Technical Authority i.e. Textile Commissioner. Therefore the Committee decided to remind the
| Textile Commissioner in this regard.

67

[HQ File
:01/85/050/00123/AM17/

Decision : The committee heard the authorized representatives of the firm during the Personal

Case No.:15/13/85-
ALC3/2016

RLA File
:03/94/040/00663/AM 17/

Lic.No/Date:0310808852
28.10.2016

Party Meet
Name:GELTEC iNo/I)alc:él/SS-
PRIVATE ALC3/2018
ILIM!'I‘EI) J!22.06.2018

Status:

Deferred

‘Hearing. The Committee directed the representatives of the firm to produce the composition of the
‘export product vis-a-vis the import products.




] I i 1l
Party ; j |
(Mcet [ (
Name:OLLAM [ [
Case No.:6/13/85- 5 No/Date:4/85- ||, [
8 ALC3/2016 AGROINDIA |7 ~asng1g™ |Status: |
PRIVATE ;'22 il |

3 |LIMITED g [
HQ File RLA File Lic.No/Date:0510400319 ‘ ¥ Sl
:01/85/050/00114/AM17/ |:05/24/040/00304/AM17/ |[28.10.2016 \ PIREAE

Decision : The Committee considered the case as per agenda. Based on the comments given by /|
Technical Expert (Consultant) Shri Shaish Kumar on the agenda, the Committee decided to approve |
the following ad hoc norms allowing import of 1.01 Kg import product against export of 1 Kg export|
product: I
|

Export item Quantity Import item Quantity
CORIANDER POWDER
MADE OF CORIANDER
SEEDS OF SAME
VARIETY, GRADE AND
ORIGIN AS IMPORTED

1.000 Kg CORIANDER SEED 1.010 Kg

'RA may take consequential action as per Policy/Procedure.

[

} Party EMcei
69 [Case No.:10/13/85- Name:DRYTECH ||[No/Date:4/85- S tatus:
ALC3/2016 PROCESSES ALC3/2018 | =y
R ‘ (DPVT.LTD; }22.06.20]8 [
HQ File RLA File [Lic.No/Date:0310808990 Deferred|
:01/85/050/001 18//\\417/ :03/94/040/00683/AM 17/ ||07.11.2016 |

Decision : The committee heard the authorized representatives of the firm during the Pcrsonal'
Hearing and noted that to produce the export product, 30% indigenous items are required. Hence, th
Commmce dcmdcd that MEPI may review its recommendations. '

Party Meet i I
70 Case No.:16/14/85- Name:COMPACT |[No/Date:4/85- IStatus:
ALC3/2016 INDIA PRIVATE |[ALC3/2018 || I

e . _ LIMITED [[22.06.2018 ||
HQ File RLA File LLic.No/Date:0510400397 “l)cfcrred;%
:01/85/050/00140/AM17/ |:05/23/040/00368/AM 17/ |[10.11.2016 | I

Decision : The committee heard the authorized representatives of the firm during the Personal
Hearing. The firm submitted a detailed writeup on the product approval and specifications of th:
products alongwith sample of the product. The information was shared with the MFPI as well as|
Technical Expert (Consultant) Shri D.N. Mathur appointed by DGFT. The committee decided thdl|
the MFPI and technical experts/consultants may furnish their technical comments.

55 MONGA

/Adql. Director General

TH.GL.GH.
g

TIPTSY gd SEET HATAA
Ministry of Commerce & Industry

- =g =
Directorate General of Foreign Trade

w9, A% RAeN-110011
Udyog Bhawan, New Delhi-110011
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“no File
:01/85/050/00126/AM17/

‘:l)t.cmon :

”

[HOQ File
:01/85/050/00125/AM17/

: I)(,uswn

Case No.:2/14/85-
ALC3/2016

RILA File
:05/23/040/00413/AM17/

Case No.:1/14/85-
ALC3/2016

RLA File

:09/24/040/00504/AM 17/

Meet

Party :
Name:' FASHION N()/I?dlc.4/85-
ACCESSORIES. . [[A12/2018
SO 22062018
Lic.No/Date:0510400592

02.12.2016

The (ommnm: considered the case as per agenda and noted thdt hard copy of the
\application has not been received from CLA. Hence, the Committee decided to remind them.

Party IMcct
?’;‘BE'SRIAM No/Date:4/85-

e ALC3/2018
PRIVATE 27062018
LIMITED it
l.ic.No/Date:0910064499
21.12.2016

: The Committee considered the case as per agenda and noted the commcnls of Techmcal
Expert(Consultant) Shri D.N. Mathur on F.No. 01/85/050/00125/AM17/DES-VL.

|comments, the Committee decided to approve the following ad hoc norms:

Status:

Deferred

Status:

Based on the

Approvcd

Export item Quantity Import item Quantity

1, 3-Dimethoxy-5-[(E)-2- 1 Kg 3, 5-Dihydroxy benzoic 0.67 Kg

| (4-methoxy phenyl)-1- acid.
Z cthenyl| benzene. Sodium borohydride. 0.42 Kg
I Tricthylphosphite 0.98 Kg
[
' RA may take consequential action as per Policy/Procedure

I Party Meet

= |Case No.:4/2/85- Name:KAMALA ~|No/Date:4/85- [
i |ALC3/2017 CONSUMER ALC3/2018 ram
1 1 CAREPVTLTD |[[22.06.2018 ||
'HQ File RLA File Lic.No/Date:0910064530 Pt
1:01/85/050/00014/AM 18/ |1:09/24/040/00439/AM17/ |26.12.2016

| Decision :

The committee considered the case as per agenda.
IMFPI vide OM No. 4(19)/2013-DGFT dated 16.04.2018 have expressed their inability to give
‘comments without trial experiment in a similar case. On deliberation of the issue in detail, the
|Committee decided to seek from the firm copies of shipping bills. ERP and excise data of exported
batch duly signed by the Chartered Engineer along with label of export batch and imported item, copy

of FSSAI license and process/ingredients allowed by FSSAI for examination by MFPL"

The representative of MFPI statcd that

UYL, "TT‘TI/N .FS. MONGA

I FAEITEera/Addl.

Dlmcwr General

=TioTSg o HATS
Ministry of Commerce & Industry

Aerer emrare
Dir ectoralo General of Foreign Trade

I g,

-110011

Udyog Bhawan, New Delhi-110011
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! [Party Meet |

74 Case No.:5/2/85- Namce: KAMALA No/Date:4/85- T l
ALC3/2017 CONSUMER CARE |ALC3/2018 sk

2r PVILTD 22.06.2018 |

HQ File [RLA File Lic.No/Date:0910064529 I
:01/85/050/00015/AM18/ ||:09/24/040/00440/AM17/ |26.12.2016 s

Decision : The commitiee considered the case as per agenda. The representative of MEPI stated that MF }’I:w
vide OM No. 4(19)/2013-DGFT dated 16.04.2018 have cxpressed their inability to give comments w1ih0ut.
trial experiment in a similar case. On deliberation of the issue in detail, the Committee decided to chk|
from the firm copies of shipping bills. ERP and excise data of exported batch duly signed by the Chartered|
Engineer along with label of export batch and imported item, copy of FSSAI license and
process/ingredients allowed by FSSAI for examination by MFPL."

‘Parly lMccl
75 Case No.:9/3/85- Name:ARIBA 4|\10/Ddtc 4/85- Status:
ALC3/2017 FOODS PVT. 1/\1 C3/2018 Sy
S DN LIMITED, _,!22.06.20]8
HQ File RLA File Lic.No/Date:5610005052 S d‘
:01/85/050/00029/AM18/ |[:56/24/040/00039/AM17/ |[03.01.2017 R

Decision : The commitice considered the case as per agenda and noted that the information sought Ir()m
the firm vide email dated 25.5.2018 is still awaited. Therefore, the Committee decided to give the firm|
final opportunity to give the information within 15 days.

| Party [Meet .

76 Case No.:12/15/85- i Name:GRAINSPAN  ([No/Date:4/85- Bt

ALC3/2016 NUTRIENTS PVT.  ||ALC3/2018  |/2HS* |

Cecmiag o Sthranlile o Gl 1 LTD. [22.06.2018 || |

HQ File RLA File Lic.No/Date:0810139454 i dii
:01/85/050/00155/AM17/ |[:08/24/040/00398/AM17/ [04.01.2017 sl

Decision : The committee considered the case as per dgcnda The rcprLscntduvc of MFPI stated that MF }’I
vide OM No. 4(13)/2017-DGFT dated 10.11.2017 has raised certain observations in r/o AA \0‘
0810139586 dated 24.01.2017 issued to the same firm for same export and import items. The reply is|
awaited from the firm. Hence, the Committee decided to remind the firm to provide the requisite |
information for examination by MFPL.". I

Party }'Mcel |

77 Case No.:7/2/85- Name:SRIAM No/Datc:4/85- Sistan:
ALC3/2017 LABS PRIVATE |ALC3/2018 [P |

LIMITED 22.06.2018 | I

HQ File RIA File Lic.No/Date:0910064548 [P
:01/85/050/00017/AM18/ |:09/24/040/00531/AM17/ 04.01.2017 i I

Decision : The Committee considered the case as per agenda and noted the comments of Icchmcal
Expert(Consultant) Shri D.N. Mathur on F.No. 01/85/050/00017/AM18/DES-VI. Based on the comments, ||

the Committee decided to approve the following ad hoc norms: .
Export item Quantity Import item Quantity ;

1, 3-Dimethoxy-5-[(E)-2- 1 Kg 3, 5-Dihydroxy benzoic acid. 0.67 Kg
(4-methoxy phenyl)-1- Sodium borohydride. 0.42 Kg
ehenyl] benzene. Tricthylphosphite 0.98 Kg

~ RA may take consequential action as per Policy/Procedure

QYT HAETTEN.P.S. MONG
A
R mfﬁﬂ I. Director General
HATHT

Ministry of é'a ustry

Directorate General of Foreign Trade

TET 9,
% -11001
Udyog Bhawan, New Dslhl-ﬁot;ﬂ



178

HQ File
:01/85/050/00169/AM 17/

Decision :

o= ' Mccl. =
Case No.:7/17/85- ey N‘““C'FNDO No/Date:4/85-
= )
‘mARMAu UTICALS|, 06 018
RLA File Lic.No/Date:0510401229 e o
:05/23/040/00490/AM17//10.01.2017 Approved

The Committee considered the case as per agenda. Based on the comments of the Technical

|Expert (Consultant) Shri D.N. Mathur on F.No. 01/85/050/00057/AM18/DES/VI, the Committee

;dcudcd to approve the ad hoc norms in the meeting No. 3/19 held on 8.6.2018 of the same firm for

|same export and import products.

|norms on repeat basis:

Hence, the Committee decided to approve the following ad-hoc

Export item

Quantity

Import item

Quantity

Yohimbine
Hydrochloride(
_ Yohimbine Hcl)
|| Used As A Aphrodisiac

749.400 KG

Pausinystalia Yohimbe
Bark (Yohimbe Bark)
Bark Having Brown
Color (Yohimbine
content not more than

1%)

09984.948 KG

RA may take consequential action as per Policy/Procedure.

79

'HOQ File
1:01/85/050/00166/AM 17/

D(.(.ISIOI'I 5
Hearing.

Jlexport product vis-a-vis the import products.

80

IHQ File
:01/85/050/00168/AM17/

Decision :

the following ad hoc norms on 1% wastage:

Party i‘[;\/Icct
Case No.:4/17/85- Name:GELTEC  |No/Date:4/85- St
ALC3/2016 PRIVATE ALLC3/2018 3 :
_ LIMITED il ]22 06. 2018 o
RLA File Lic.No/Date:0310810538 Delorrod
:03/94/040/00924/AM1 7/ 16.01.2017 e e

The committee heard the authorized rcprcscntatwcs of lhc ﬁrm durmg the Pcrsondl
The Committee directed the representatives of the firm to produce the composition of the

[Party Name:JABS ’[MCCI
Case No.:6/17/85- lN'l‘liRNA'I:I()N)\I, No/Date:4/85- -
ALC3/2016 i ALC3/2018 .
A 22.06.2018
RLA File Lic.No/Date:0310810662 A d
103/94/040/00948/AM17/|[20.01.2017 il

The Committee considered the case as per agenda.
Technical Expert (Consultant) Shri Shaish Kumar on the agenda, the Committee decided to approve

On the comments gweﬁ By he

Export item

Quantity

Import item

Quantity

Sterilized Coriander
Seeds

500.000 MT

Raw Coriander Seeds

505.00 KG

RA may take consequential action as per Policy/Procedure.

QAYLYH. HIF/ PS MONGA
YUY HEHSNH/AddI." Director General
Ministry of g:mm.wo & Tnd tryges:l

Directorate General of Foreign Trade

o+, % fAsEN-110011
Udyog Bhawan New Delhi-110011



EParly Meet |

81 Case No.:3/2/85- Name:GELTEC  [[No/Date:4/85- T I‘
ALC3/2017 PRIVATE AfCapoig - PEeE 3

DR Y - _ LIMITED 22.06.2018 |
HQ File RLA File Lic.No/Date:0310810971 [
:01/85/050/00013/AM18/ |:03/94/040/01004/AM17/ 06.02.2017 e

Decision : The committee heard the authorized representatives of the firm during thL Pu‘sondl
Hearing. The Committee directed the representatives of the firm to produce the composition of the|
export product vis-a-vis the import products.

g Meet !'
82 Case No.:6/2/85- NAneAR A INo/Date:4/85- |/
ALC3/2017 ok oo ALC3/2018 | =
[EXTRACTS Sreiuedts
Bt K G |ILIMITED Cit 1
HQ File RLA File Lic.No/Date: 1010059708 il) ferred]
:01/85/050/00016/AM18/ |:10/24/040/00102/AM17/ 07.02.2017 ey

Decision : The committee considered the case as per agenda and seek the comments of the lcchnl(,dl
Expert/Consultant Shri D.N. Mathur appointed by DGFT. ‘

Party Meet i
33 Case No.:11/4/85- Name: KARTHI No/Date:4/85- ke
ALC3/2017 HOMEPRODUCTS [|ALC3/2018 [>'2H4S* |
=g _ PRIVATE LIMITED|22.06.2018 | I
HQ File RLA File Lic.No/Date: 1010059720 T dll
:01/85/050/00054/AM 18/ |:10/24/040/00109/AM17/ ||15.02.2017 I

Decision : The committee considered the case as per agenda. Based on the query raised by the|
Technical Expert/Consultant Shri Shaish Kumar on F.No. 01/85/050/00054/AM18/DES-VI | the|
Committee decided seck from the firm a clarification on the net content of import item in the pron

product B = jl

Party Meet }
84 Case No.:23/10/85- Name:COMPACT |[No/Date:4/85- Status
ALC3/2017 INDIA PRIVATE |[ALC3/2018 |
LIMITED |[22.06.2018 I‘:
HQ File RLA File Lic.No/Date:0510401694 ll)cferrcdé}
:01/85/050/00144/AM18/ |:05/23/040/00544/AM 17/ ||17.02.2017 ‘ |\

Decision : The committee heard the authorized representatives of the firm during the Personal
Hearing. The firm submitted a detailed writeup on the product approval and specifications of the|
products alongwith sample of the product. The information was shared with the MFPI as well as|
Technical Expert (Consultant) Shri D.N. Mathur appointed by DGFT. The committee decided that|
thc MFPI and tcchmcal experts/consultants may furnish their technical comfinents I

qqd’tw HIT/N.P.S. MONGA
/AddI. Dll‘clor General

ﬂTﬁlGﬂ oy s
Ministry of Commerce & Industry

= =TT
Directorate General of Foreign Trar!'a

SENT MY, -110011
Udyog Bhawan, New Delhi- 11(2:51' Page51



i Party Meet

lgs Case No.:6/1/85- Name:SEAHATH |No/Date:4/85- |

I ALC3/2017 CANNING ALC3/2018 g

| T et COMPANY, 22.06.2018

'HQ File RLA File Lic.No/Date: 1710006575
:01/85/050/00006/AM 18/ |:17/24/040/00201/AM17/ |[22.02.2017 Apareved

‘l)ccmon The committee considered the case as per agenda. The Committee noted that the apphcant
|firm has imported ‘Empty Tins with Easy Open Ends’ for canning of export product ‘(Canned Marine
Pmduus) Canned Tuna in Oil’.  The Committee further noted that a packing policy is already in
}Lmslcncc for the purpose and decided to fix the norms as per packing policy.

I

RA may take consequential action as per Policy/Procedure.

I Party Meet

ijgﬁ Case No.:4/1/85- Name:MEHTA No/Date:4/85- Status:

I ALC3/2017 STONE ALC3/2018 =
CONSORTIUM  |22.06.2018

|HQ File RILA File Lic.No/Date:0510401816 et
1:01/85/050/00004/AM 18/ :05/24/040/00564/AM 17/ 101.03.2017 55

Decision : The committee considered the case as ﬁcr dgnndd. Bdscd on thc qucrlcsrralsed by thc
Technical Expert/Consultant Shri Shaish Kumar on F.No. 01/85/050/00004/AM18/DES-VI1, the
|Committee decided to seck from the firm the following information :

(i) Manufacturing process indicating use of import item *“Marble Adhesive Solid Transparent
u Adhesive’ in the manufacture of export item giving stage wise wastage of raw materia.
o) Application of Marble Adhesive Solid Transparent Adhesive in the export product and to

indicate import content in the export product and also to give calculation for requirement
of this input.

Y = = = = e e e e e e

Party Name:KEU Meet
87 Case No.:5/1/85- INTERNATIONAL |No/Date:4/85- R
[ EALC3/2017 PRIVATE ALLC3/2018 ;
’; ] I IMITED , 22.06. 2018 § 9
|HQ File RLA File Lic.No/Date:0510401833 | ® ¥
:01/85/050/00005/AM 18/||:05/23/040/00566/AM17/]/02.03.2017 L

l)cusmn : The Committee considered the case as per agenda. On the basis commenls of 'Icchmcal
prm (Consultant) Shri Shaish Kumar on the agenda, the Committee decided to approve the
tollowmg ad hoc norms on 5% wastage:

Export Item Quantity In Import Item Quantity in

- Numbers Numbers
[Corozo Button 181 Corozo Button Blanks 18]

Corozzo Button Made Of Corozzo Blank Made Of
|Corozzo Material Of Size e A0 Corozzo Material Of Size ARtz
|18 Line 18 Lined
\ICorozo Button 201 Corozo Button Blanks 201
ICorozzo Button Made Of Corozzo Blank Made Of
|Corozzo Material Of Size i Corozzo Material Of Size FAAAREIEN
20 Line 20 Lined
| Corozo Button 241 Corozo Button Blanks 241
[Corozzo Button Made Of  |5059584.000 Corozzo Blank Made Of 53”2563.000
‘iCUrozzo Material Of Size : Corozzo Material ()f_‘Si‘/.C

Dlrectorale Gene

ral of Foreign Trade
=-110011
Ihi-110011

S=EIT g,
Udyog Bhawan, New De|




24 Line

D4 Lined

Corozo Button 28] Corozo Button Blanks 281
Corozzo Button Made Of Corozzo Blank Made Of
Corozzo Material Of Size RS CAREAG Corozzo Material Of Size SO
28 Line 28 l.ined .
Corozo Button 321 Corozo Button Blanks 321 ‘
Corozzo Button Made Of Corozzo Blank Made Of i
Corozzo Material Of Size 1036800.000 Corozzo Material Of Size 108630890
32 Line 32 Lined
90/0- Corozo Button 361 Corozo Button Blanks 361
Corozzo Button Made Of Corozzo Blank Made Of
Corozzo Material Of Size AR Corozzo Material Of Size PRS00 I
36 Line 36 Lined :
Corozo Button 401 Corozo Button Blanks 401 |
Corozzo Button Made Of Corozzo Blank Made Of [
5 |
Corozzo Material Of Size Sl Corozzo Material Of Size 272160.000 I
40 Line 40 Lined I
Corozo Button 441 Corozo Button Blanks 441
Corozzo Button Made Of Corozzo Blank Made Of
Corozzo Material Of Size 124416,000 Corozzo Material Of Size IRNER, 00y
44 Line 44 Lined
Corozo Button 48] Corozo Button Blanks 48]
Corozzo Button Made Of Corozzo Blank Made Of
Corozzo Material Of Size 2IA016.000 Corozzo Material Of Size 266716.000
8 Line 48 L.ined
S5 RA may take consequential action as per Policy/Procedure.
Party l‘
e e o Meet ; I
= Case No.:1/1/85- NameSARITA * INo/atecasss- | |
ALC3/2017 S R T U
%, - 122.06.2018 I
BSRGa i 3 LTD o |
HQ File RLA File Lic.No/Date:0510401889 TE P d;:
01/85/050/00001//\M]8/ 05/24/040/006 16/AM17/ (07.03.2017 l |

Decmon 3

89

HQ File
:01/85/050/00003/AM18/

Dccnsmn

} Meet

Party
Case No.:3/1/85- Name:ORIENT  |[No/Date:4/85-
ALC3/2017 [CRAFT ALC3/2018
‘{  |[LIMITED 122.06.2018
RILLA File [LLic.No/Date:0510401947
:05/24/040/00629/AM 17/ h 5.03.2017

TAYLYH, H
HOY

Udyog Bhawan,

/Addl,

T, 7 RAsN-110011
New Delhi-110011

The committee considered the case as per agenda and noted that Comments are awaited|
from Technical Authority i.e. Textile Commissioner. Therefore the Committee decided to remind 1hw
Textile Commissioner in this regard.

\
L
| ':i
i])eferrcd l

The committee considered the case as per agenda and noted that Comments arc dellLd
from Technical Aulhorily i.c. Textile Commissioner. Therefore the Committee decided to remind thq
Textile Comm!ssmncr in this regard.

—

N.P.S. MONGA

Director General



Party
Name:PIONEER  [Meet
190 Case No.:10/2/85- CALICOS No/Date:4/85- S .
| ALC3/2017 PRODUCTS ALC3/2018  [>tatus:
| | PRIVATE 22.06.2018
;f 5o 3 LIMITED
1HQ File RLA File Lic.No/Date:3110066629
01/85/050/00020/AM18/ |:31/83/040/00176/AM17/ |21.03.2017 ok

d)cmsmn : The committee considered the case as per agenda and noted that Lommcnts are awa:tcd
|1r0m Technical Authority i.e. Textile Commissioner. Therefore the Committee decided to remind the
lcxulc Commissioner in this regard.

i ] =T =

l Party

l ] Meet

I [ Name:ACG

I ||Case No.:22/3/85- Gl % e No/Date:4/85- ||.. §
o1 ALC3/2017 ASSOCIATED {1 rapmgyg [Status:

I i CAPSULES g

I : _ PVT. LIMITED |[““°

HQ File RLA File Lic.No/Date:03 10812080 i
:01/85/050/00042/AM18/ [:03/94/040/01148/AM17/ |25.03.2017 S e

|Decision : The committee considered the case as per agenda and noted that RA Mumbai vide letter
no. 03/94/40/1148/AM 17 dated 27.03.207 has informed that the AA has been issued on repeat basis in
terms of para 4.12a(iv) of HBP on the basis of decision of the NC meeting no. 8/85-ALC3/2015 dated
120.8.2015. Hence, the Committec allowed the withdrawal of the case.

|: ot | Paﬁy P Meet

| Case No.:21/3/85- Name:V.V. No/Date:4/85- \

192 ¢ | 3 Status:

I ALC3/2017 MARINE  |ALC3/2018

I Rk o adpse - IPEGDIENR S0 GEo0IE |

EIHQ File RLLA File Lic.No/Date:3510045145 Deferred
:01/85/050/00041/AM18/ _|:35/24/040/00060/AM17/ [29.03.2017 Tl

Dec1su:m : The committee considered the case as per agenda and noted that LommcntS are awa1tcd
{from Technical Authority i.e. CIBA/ICAR. Therefore, the Committee decided to remind them in this
‘regard. The Committee further decided to refer the matter to MFPI for their comments.

Paty Meet
I Case No.:2/2/85- T .- |[No/Date:4/85- ;
|3 ALC3/2017 g T B L
I i LR LS E
|HQ File RLA File Lic.No/Date:0510402136 it
:01/85/050/00012/AM18/ |:05/23/040/00612/AM17/ ||03.04.2017 i

'Decision : The committee heard the authorized representatives of the firm during the Personal
'Hearing. The firm submitted a detailed writeup on the product approval and specifications of the
'products alongwith sample of the product. The information was shared with the MFPI as well as
Technical Expert (Consultant) Shri D.N. Mathur appointed by DGFT. The committee decided that
tthe MFPI and technical experts/consultants may furnish their technical comments.

Q‘r q‘l TH., Hiry

P.S.
/Addl. Dij MONGA

1
Mlnlstry of Co,
MMmerce 8
Directorate 1Y Industry
Orate General of Foreign Trade

Y,
Ud
yog Bhawan New Dalhll‘lo'?(;‘gﬂ




Party Meet [
94 Case No.:12/3/85- Name:SUKASO |[No/Date:4/85- g o l
ALC3/2017 CERACOLORS ||ALC3/2018 | Status:
L e PVT LTD 22.06.2018
HQ File RLA File Lic.No/Date:0910064894 I
:01/85/050/00032/AM18/ |:09/24/040/00674/AM17/ |[10.04.2017 PO

Decision : The Committee considered the case as pcr agenda and noted the advice of Shri Nand 1. d],l
Technical Consultant, DIPP. Based on the technical comments of Department of Industrial Policy|
and Promotion furnished vide their communication No. 7/179/2018-TSW dated 22.05.2018, thcii
Committee decided to approve the following adhoc norms on repeat basis as approved in Meeting No.|
2/19hcld0n 23520180['\1(, VI:- I

E xport item l Quanlny Import item : Quantity
Zircomat S Mlcron/325| 1 kg Zircon Sand 1.01 kg/kg content
Mesh powder ((,crdmlcl contained in the
Opacifier)” export product

i

RA may take consequential action as per Policy / Procedures.

Party [Meet ' I

95 Case No.:8/4/85- Namc:ORIENT INO/I)atc:/l/SS— Sittiss |

ALC3/2017 CRAFT ALC3/2018 . |

R =Rl _ g e LIMITED 22.06.2018 :_ "

HQ File RILA File Lic.No/Date:0510402464 :l)efcrrcd ‘l
01/85/050/00051/AM18/ 05/24/040/00057//\M18/ 05.05.2017

Decision : The committce considered the case as per agunda and noted that Comments arc dellLd
from Technical Authority i.c. Textile Commissioner. Therefore the Committee decided to remind th

Textile Commissioner in this regard. ”

Party Meet |

96 Case No.:22/10/85- Name:COMPACT |[No/Date:4/85- G |
ALC3/2017 INDIA PRIVATE ||ALC3/2018 > 2

LIMITED 22.06.2018 | |

HQ File RLA File Lic.No/Date:0510402504 R

:01/85/050/00143/AM 18/ ||:05/23/040/00045/AM18/ |[09.05.2017 1 I

Decision : The committee heard the authorized representatives of the firm during the Personal|
Hearing. The firm submitted a detailed writeup on the product approval and specifications of the|
products alongwith sample of the product. The information was shared with the MFPI as well as/|
Technical Expert (Consultant) Shri D.N. Mathur appointed by DGI'T. The committee decided T.hdl
thc MI-PI and technical experts/consultants may furmsh their technical comments.

Party Meet

97 Case No.:2/4/85- Name:VADILAL [[No/Datc:4/85- Stkbus:
ALC3/2017 INDUSTRIES ALC3/2018 |‘L ik :

_ , LIMITED 122.06.20 18 1 I

HQ File RLA File Lic.No/Date:0810140449 ])cfcrrcd!
:01/85/050/00045/AM 18/ |:08/24/040/00046/AM 18/ (|07.06.2017 '

Decision : The committee considered the case as per agenda and noted that Comments arc awaited|
from lcchmcal Aulhorlly i.e. MFPIL. Therefore the Committee decided to remjfd them in this regard.

q=f YIL.GH. .S. MONGA
rector General

99 HATAHT
Ministry ‘of Comiperce & 3651

=TaTY
Directorate General of Foreign Trade

=T aq, 9% Asn-110011
Udyog Bhawan, New Delhi-110011



_ E]Parly [Meet

log Case No.:11/3/85- lNamc:I)UKEiS No/Date:4/85- Stuitas:
|ALC3/2017 CONSUMER  |ALC3/2018 :
| CARE LIMITED |22.06.2018

'HQ File RIA File Lic.No/Date:0910065182
:01/85/050/00031/AM18/ |:09/24/040/00339/AM 16/ ‘ 19.06.2017 S

Decision : The committee considered the case as per agenda. The representative of MFPI stated that

MFPI vide OM No. 4(19)/2013-DGFT dated 16.04.2018 have expressed their inability to give
comments without trial experiment in a similar case. On deliberation of the issue in detail, the
Committee decided to seck from the firm copies of shipping bills. ERP and excise data of exported
\batch duly signed by the Chartered Engineer along with label of export batch and imported item, copy
(of FSSAI license and process/ingredients allowed by FSSAI for examination by MFPL."

[ Party Meet

:199 Case No.:2/1/85- Name:DUKES  [[No/Date:4/85- .

| ALC3/2018 CONSUMER ALC3/2018 i '

i CARE LIMITED |22.06.2018 77

[HQ File RLA File Lic.No/Date:0910065259 Daferrad
:01/85/050/00002/AM19/ |:09/24/040/00119/AM18/ ||07.07.2017

'Decision : The commitiee considered the case as per agenda. The representative of MFPI stated that
IMFPI vide OM No. 4(19)/2013-DGFT dated 16.04.2018 have expressed their inability to give
comments without trial experiment in a similar case. On deliberation of the issue in detail, the
[Committee decided to seck from the firm copies of shipping bills. ERP and excise data of exported
batch duly signed by the Chartered Engineer along with label of export batch and imported item, copy
of FSSAI license and process/ingredients allowed by FSSAI for examination by MFPL"

. Party Meet

HIOO Case No.:3/1/85- Name:DUKES  |[No/Date:4/85- Status:

l ALC3/2018 CONSUMER  ||[ALC3/2018 ;

I CARE LIMITED |22.06.2018

HQ File RI.A File Lic.No/Date:0910065258 Deferred
1:01/85/050/00003/AM 19/ |:09/24/040/00118/AM18/ [|07.07.2017

Decision : The committee considered the case as per agenda. The representative of MFPI stated that
MFPI vide OM No. 4(19)/2013-DGFT dated 16.04.2018 have expressed their inability to give
ifcommcnts without trial experiment in a similar case. On deliberation of the issue in detail, the
'Committee decided to seek from the firm copies of shipping bills. ERP and excise data of exported
‘batch duly signed by the Chartered Engineer along with label of export batch and imported item, copy
fof["SSAl license and process/ingredients allowed by FSSAI for examination by MFPL"

MCCI- N

. Party T .
101 Case No.:31/5/85- Name:NUTRIVITA T\o/{)atc.4/85— et
| ALC3/2017 Ot U prr. L2018
I Sty a Al 083018 ot
'HQ File RLA File Lic.No/Date:0310814505 s
1:01/85/050/00085/AM 18/ ||:03/95/040/00218/AM18/ 07.07.2017 i

firl)ccision : The committee considered the case as per agenda and noted that MEP] has sdught some
\information from FSSAI. Therefore the Committee decided to pursue with FSSAI and, remind MFPL.

J'F:'n'atc Gene of For T
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Party

g
Meet I

102 Case No.:21/10/85- Name:COMPACT |[No/Date:4/85- o |
ALC3/2017 INDIA PRIVATE  [ALC3/2018 D11 |

e | LIMITED  |[22.06.2018 I
HQ File RLA File Lic.No/Date:05 10403404 b dii
:01/85/050/00142/AM18/ |:05/23/040/00131/AM18/ |14.07.2017 st
Decision : The committee heard the  authorized representatives of the firm during the Pcrsondl
Hearing. The firm submitted a detailed writeup on the product approval and specifications of lhc_

products alongwith sampl

Technical Expert (Consultant) Shri D.N. Mathur appointed by DGFT.

¢ of the product.

thc MFPI and lcchmcal c,xpcm/consulmms may furnish their technical comments.

The information was shared with the MFPI as well as|
The committee decided that|

' Party i:\dcct

103 Case No.:4/5/85- Name:FOODIMENTAR !1\10/1)‘11(, 4/85 it ,‘
ALC3/2017 Y (INDIA) PRIVATE  ||-ALC3/2018 || G

SR TR RN (- |LIMITED J22.06.2018 ;
HQFile [[RLA File E e | N
.01/85/050/00058/AM1 ||:05/23/040/00140/AM] |[ic:NO/Date:0510403439 A b |
18.07.2017 d I

8 8/ |
Decnsmn Ihc committee considered the case as per agenda and nolcd that comments of CLLA on 1hL

obscrvatlons of MFPI are awaited. Hence, the Committee decided to remind them.

=3 ; : Party : ; ] |

" AT Meet I

Case No.:11/8/85- Name:SUNERESEE e mapestigs. | |

104 AGRO i Status: |

ALC3/2017 TR P LALCAZ01E |

ot e *(22.06.2018 |

oy oini "ol LTD. | | |

HQ File RLA File Lic.No/Date:0310814671 b i d‘@
:01/85/050/00109/AM18/ |:03/95/040/00289/AM18/ [[19.07.2017

The committee considered the case as per agenda and noted that the report of MFPI was|
However, the same arc awaited. Hence, the committee|

Dcclslon
shared with the firm for their comments.
dccxdcd to remmd lhcm

i Party Meet [ il
Case No.:2/5/85- Name:ORIENT  |[No/Date:4/85- ||, . . i

e ALC3/2017 CRAFT ALC3/2018  |[Ptatus:
b | ILIMITED 22.06.2018 I
HQFile RLA File Iic.No/Date:0510403456 A dif
:01/85/050/00056/AM18/ |:05/24/040/00178/AM18/ |20.07.2017 Ji

1)ec1s10n The committee considered the case as per dgcndd and noted that Comments are deude
from Technical Authority i.c. Textile Commissioner. Therefore the Committee decided to remind lh(}l
Textile Commissioner in this regard.

P.S. MONGA
. Director General

TA.YLYH,
SR AEIRITH/Ad

TIforey g ST STy
Ministry of Commerce & Industry

2 =TT

Directorate General of Foreign Trade
w1, 1§ fRAeeN-110011

Udyog Bhawan, New Delhl-110011
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I “ase No.:11/5/85- ; No/Date:4/85-

1106 :

:; ALC3/2017 Bl sl T R
ok T 2062018 S
HQ File RLA File Lic.No/Date:0210207757 S
:01/85/050/00065/AM 18/ ||:02/24/040/00068/AM18/ |21.07.2017 eferred

|Decision : The committee considered the case as per agenda and decided to refer the matter to Shri
|Shaish Kumar, Technical Expert/consultant appointed by DGFT for comments.

: Party Meet

I 107 Case No.:23/5/85- Name:GELTEC |[No/Date:4/85- TR

| ALC3/2017 PRIVATE ALC3/2018 '
LIMITED 22.06.2018

(HQ File RLA File Lic.No/Date:0310814862 e
1:01/85/050/00077/AM18/ |:03/94/040/00364/AM18/ |27.07.2017 i

!il)ccision : The committee heard the authorized representatives of the firm during the Personal
“Ilcaring. The Committee directed the representatives of the firm to produce the composition of the
\export product vis-a-vis the import products.

‘ Party [Meet

108 ||Case No.:4/1/85- Name:KAMALA  [[No/Date:4/85- Satai:
|ALC3/2018 CONSUMER  |ALC3/2018 :

‘. | _ CAREPVTLID |22.062018 ||

'HQ File IIRLA File Lic.No/Date:0910065336 oo

1:01/85/050/00004/AM19/ |:09/24/040/00130/AM18/ |08.08.2017 st

'Decision : The committee considered the case as per agenda. The rcprcscntduvc of MI PI statcd that
MFPI vide OM No. 4(19)/2013-DGFT dated 16.04.2018 have expressed their inability to give
\comments without trial experiment in a similar case. On deliberation of the issue in detail, the
Committee decided to seck from the firm copies of shipping bills. ERP and excise data of exported
|batch duly signed by the Chartered Engincer along with label of export batch and imported item, copy
lof FSSAI license and process/ingredients allowed by FSSAI for examination by MFPL"

E Party Meet
109 ||Case No.:5/1/85- Name:KAMAILA |[No/Date:4/85- —
i ALC3/2018 CONSUMER ALC3/2018 Y
I ‘ CAR[ PVI I lD 22 06. 2018
531 1Q File } RLA File Lic. No/l)alc 0910065337 Pt
j::O]/SS/OSO/OOOOS//\M]‘)/ :09/24/040/00126/AM 18/ |108.08.2017

;fl)ccisi()n : The committee considered the case as per agenda. The representative of MFPI stated that
' MFPI vide OM No. 4(19)/2013-DGFT dated 16.04.2018 have expressed their inability to give
:c.ommLmq without trial experiment in a similar case. On deliberation of the issue in detail, the
'Committee decided to seck from the firm copies of shipping bills. ERP and excise data of exported
‘balch duly signed by the Chartered Engincer along with label of export batch and imported item, copy
01 FSSAI license and proccss/m,g,rcdlcms allowed by FSSAI for examination by MJPL"

TAYLYH. A/ N.P'S. MONGA
Y HEIA2H/Addl. Director General

I ©y HATHAT
Ministry of Commerce & 8]

Fraer =g ge51
D're ale Ganeral of Forelgn Trade
T 99, 9 fRAseN-110011

swan, New Dsihi-110011




Party. Meet
110 Case No.:1/5/85- ll\iil\rr;}c[:)SAARIlA (No/Date:4/85- Sisatiihs
ALC3/2017 Ex RO B LSRR P
: : 22.06.2018
e 7 _ %
HQ File RLA File Lic.No/Date:0510403623 SR
:01/85/050/00055/AM 18/ ||:05/24/040/00197/AM18/ |08.08.2017 Stees \i

Decision : The committee considered the case as per agenda and noted that Comments are awaited.

from Technical Authority i.c. Textile Commissioner. Therefore the Committee decided to remind the|
ICthIC (,ommlsswncr in this regard. I

Sty Meet
" Case No.:21/5/85- E;’?l‘?{ll‘[l"l'fll{‘ﬂ\;g No/Date:4/85- ||c. |
ALC3/2017 LR [FNSARE o
PRIVATE |22 06.2018 (
oo ok b LIMITED s I
HQ File RLA File [Lic.No/Date:2510004874 Defe d‘
:01/85/050/00075/AM18/ |:25/24/040/00004/AM 18/ ||17.08.2017 et
Decision : The committee considered the case as per agenda and noted that MFPI vide O.M. \*0'
4(20)/2017-DGFT dated 6.6.2018 has raised some observations. Hence, the Committee decided 10|

seek information from the firm on the observations.

Party Meet
12 Case No.:25/5/85- Name:CREATIVE  |No/Date:4/85- ||
ALC3/2017 GARMENTS PVT. |[ALC3/2018 | |
e : LTD., 22.06.2018 || I
HQ File RLA File Lic.No/Date:03 10815264 Mn , d;:
:01/85/050/00079/AM18/ ||:03/94/040/00414/AM18/ 21.08.2017 i Ji
|

Decision : The committee considered the case as per agenda and noted that Comments are awaited)|
from Technical Authority i.e. Textile Commissioner. Therefore the Committee decided to remind the|
chtllc Commlsmoncr in this rcgdrd |

e - = - - 1

b aty et Meet i‘
113 Case No.:16/5/85- ETEL il No/Date:4/85- Stafuns ;I
ALC3/2017 ALLC3/2018 i
EATARLES . dlbo 5eo018 “

LIMITED | |
HQ File RILA File l.ic.No/Date:31 10066859 ’I)cfcrri:d |‘
:01/85/050/00070/AM 18/ [|:31/83/040/00068/AM 18/ |/02.09.2017 I\

Decision : The committee considered the case as per agenda and noted that the information soup;hf
from the firm vide letter dated 14.5.2018 is still awaited. Therefore, the Committee decided to gjwc
1hg f'rm f'ma] opportumty to give the information within 15 ddys

/
TAYLYH, HITTAN.P.S. MONGA
Y TR D/AdAl. Director General

Cor & Indus
Ministry of mmerce & Industry

Directorate General of Forelg

on ‘'oreign
T vhn e Mweh ricid| Pages1
Udyog Bhawan, New Delhi-110011



Party Name:DR iM " 3
I WILLMAR -~
114 Case No.:7/5/85- SCHWABE No/Date:4/85- S 5
| ALC3/2017 Ko s« JARCIR01E. - [P
I e 22.06.2018
I LTD
Ir = - ~ e by - —
'HQ File RLA File Lic.No/Date:0510404022 &
:01/85/050/00061/AM 18/ ||:05/23/040/00239/AM18/ ||18.09.2017 PR

\I])ecxsmn The Committee considered the case as per agenda. Based on the comments given by the
glu,thdl Expert (Consultant) Shri D.N. Mathur on agenda item No. 64 of the same firm, the
| Committee decided to approve the following ad hoc norms on 1% wastage:

Export item Quantity Import item Quantity
INUNARZNEILICHE BEET SUGAR 41814.000 KG
IIGLOBULI (NON g
' 41400.000 KG : =
\ 2 YATEH A v P

| MEDICATED) PAPER BAG s per packing policy

I RA may take consequential action as per Policy/Procedure.

‘ 2 . Party - Meet

53] 5 Case No.:5/5/85- Name:ORIENT  |[No/Date:4/85- Status:

| ALC3/2017 CRAFT ALC3/2018 e

I 7 LIMITED 22.06. 2018 :

.HQ File RLA File Jcie NO/Ddtc 0510404018 Defl d
:01/85/030/00059/AM 18/ |:05/24/040/00263/AM18/ ||18.09.2017 G PR

d)tcmon : The committee comldcrcd the case as per dgcndd and notcd that (,ommcnts are awa:tcd
|from Technical Authority i.e. Textile Commissioner. Therefore the Committee decided to remind the
‘Li'l'exlilc Commissioner in this regard.

Party EMcct
116 Case No.:18/8/85- Name:CREATIVE  [[No/Date:4/85- it
| ALC3/2017 GARMENTS PVT. [ALC3/2018 3
i\ [EED), 22.06.2018 ||
;‘I 1Q File RLA File Lic.No/Datc:0310815848 Deferved
[:01/85/050/00116/AM 18/ 03/94/040/00482/AM18/ 21.09.2017

:\I)CCISIOH : The committee considered the casc as pcr agenda and noted that Comments are awaited

Hﬁom Technical Authority i.e. Textile Commissioner. Therefore the Committee decided to remind the
lcxuic Commlssmncr in this rcg,ard

Party Meet
j'] 17 Case No.:1/1/85- Name:SUKASO |[No/Date:4/85- AR
f ALC3/2018 CERACOLORS [ALC3/2018 ;
| PVT LTD 22062018 |
HQ File RLA File Lic.No/Date: 0910065488 % d
1:01/85/050/00001/AM19/ [:09/24/040/00324/AM18/ |21.09.2017 sy

Decision : The Committee considered the case as per agenda and noted the advice of Shn Nand ldl
|Technical Consultant, DIPP. Based on the technical comments of Department of Industrial Policy
and Promotion furnished vide their communication No. 7/179/2018-TSW dated 22.05.2018, the
Committee decided to approve the following adhoc norms on repeat basis as approved in Meeting No.
12/19 held on 23.5.2018 of NC-VI:-

-S. M3 {Page51
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1 xport item

Quantity Iinpoft item Qudnllly | l

. I

Zircomat 5 Micron/325 | 1 kg Zircon Sand 1.01 kg/kg content [ I
Mesh powder (Ceramic contained in the | H
Opacifier)” | export product il

| ii

. RA may take consequential action as per Policy / Procedures. I

5 Party [Meet H

118 Case No.:15/8/85- Name:GELTEC |[No/Date:4/85- Sl i
ALC3/2017 PRIVATE RLC30E e !

1 il 7 LIMITED 22.06.2018 |
HQ File RLA File Lic.No/Date:0310815905 Def. d:!
:01/85/050/00113/AM18/ |:03/94/040/00511/AM18/ [22.09.2017 plenred |

Decision :
Hearing.

export product vis-a-vis the import products.

The committee heard the authorized representatives of the firm during the Pcrsonal;1
The Committee directed the representatives of the firm to produce the composition of the||

E! Party Meet |

£i6 Case No.:6/6/85- Name:SULA No/Datc:4/85- s ;I
ALC3/2017 VINEYARDS ALC3/2018 , .

‘ [PVT. LTD. ‘22.06.2018 I
HQ File ‘ RLA File [Lic.No/Date:0310815998 S d:;
01/85/050/00092//\1\418/ 03/95/040/00501//\]\418/ 27.09.2017 ‘

l)eclsmn .

Shaish Kumar Technical E xpcrt/consulldnt dppomu.d by DGFT for comments.

Decision :

WMLLI : "

Case No.:3/6/85 party No/Date:4/85- | I

121 PR G - MomerALKALGIDS || St Status: |
ALC3/2017 BRIVATE LIMITED [ALC/2018 l

! L G 22.06.2018 H

IIQ Fllc RILA File Lic. '\loll)dtc 02!0207880 &I) P d“
:01/85/050/00089/AM 18/ |:02/24/040/00097/AM 18/ 12.10.2017 ik

The committee considered the case as per agenda and noted that Comments are awaited |
from Technical Authority i.c. Textile Commissioner. Therefore the Committee decided to remind lhc
Iextllc Commmsmncr in this regard.

The committee considered the case as per agenda and decided to refer the matter to S!m

|Party !Mcct j i‘

120 Case No.:2/6/85- [Name:ORIENT  |[No/Date:4/85- Stutiss I
ALC3/2017 CRAFT ALC3/2018 % e

‘ LIMITED 22.06.2018 I

HQ File RLA File "l Jic.No/Date:0510404234 I :
:01/85/050/00088/AM 18/ ||:05/24/040/00304/AM18/ [10.10.2017 r I

[Dtusmn The Committee considered the case as per agenda and noted the request of the ﬁrm [}]L|
|Committee decided to share the information given by the firm with the Technical Expert (Consultant)
!ldppomtcd by DGFT and also decided to grant personal hearing to the applicant fpym.

ALY |/

5

.P.S. MONGA

-

S9N HEIIS¥H/Addl. Director General
TFIforeg e HATST
Ministry of Commerce & Industry

: =TaTY
Directorate General of F
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Udyog Bhawan, New Delhi-110011



| | : iy VT R

| | Q . i . 2

1122 | Case No.:16/8/85 Name:NUTRIVITA No/I?atc.4/85 Status:
ALC3/2017 SONE PUT LD [ALOEN

1! [ S -

HQ File RLA File Lic.No/Date:0310816341 2 l_)_f_ 4
|:01/85/050/00114/AM18/ |:03/95/040/00529/AM18/ [12.10.2017 ki

\l])cmsnon : The committee considered the case as pcr agenda and notcd that MFPI has sought some
‘|1nf0rmduon from FSSAI vide O.M. No4(28)/2014-DGFT dated 08.05.2018. Therefore the Committee
lidcmdcd to pursue with FSSAI and remind the MFPI.

I Party Meet

( 123 Case No.:9/1/85- Name:UMALAXMI  |[No/Date:4/85- TR

| ALC3/2018 ORGANICS PVT.  ||ALC3/2018 :

- LTD. _|22.06.2018

‘1 1Q File RLA File [ILic.No/Date: 1310048752 2
:01/85/050/00009/AM19/ |:13/24/040/00032/AM18/ |[13.10.2017 g

‘DLCI\IOH : The committee considered the case as per agenda and noted that C ommcnts are awaited f from
mhc Technical Expert/Consultant appointed by DGFT. Therefore the Committee decided to remind them in
| this regard.

’ Party Meet
124 ECase No.:5/6/85- Name:VADILAL  |[No/Date:4/85- St
ALC3/2017 INDUSTRIES I|IALC3/2018 ;
I ‘ LIMITED }22 06.2018
“HQ File ‘ RLA File Lic.No/Date:0810141170 Deferred
1:01/85/050/00091/AM18/ ||:08/24/040/00195/AM18/ [|13.10.2017 . z il

I o
Decision : The committee considered the casc as per agenda and noted that (,omments are awalted from
7{’l‘cchnical Authority i.e. MFPL Therefore the Committee decided to remind them in this regard.

Mcéi

: Party
.125 Case No.:1/6/85- Name:COMPACT | No/Date:4/85- TR
| ALC3/2017 INDIA PRIVATE  |ALC3/2018 i
I 7 LIMITED _ [22.06.2018
HQ File RLA File |[Lic.No/Date:0510404420 e
|‘ :01/85/050/00087/AM 18/ 05/23/040/00286/AM18/ 31.10.2017 x

;}l)tcmon : The committee heard the authorized rcprcscmdtwcs of lhc ﬁrm during the Personal lledrmg
\The firm submitted a detailed writcup on the product approval and specifications of the products
lalongwith sample of the product. The information was shared with the MFPI as well as Technical Expert
(Consultant) Shri D.N. Mathur appointed by DGFT. The committee decided that the MFPI and technical
jicxpcnslconsultams may furnish their technical comments

[ ' ; Meet

\ Case No.:13/8/85- Party e, No/Date:4/85-

e ALC3/2017 g?{”&‘;??ﬁﬁ;”) ALC3/2018 e

, g ~ jeaveaeig

f'l 1Q File RLA File Lic.No/Date:0510404544 e d'
1:01/85/050/00111/AM18/ |:05/24/040/00346/AM18/ 08.11.2017 et

”DCCNI()H : The committec considered the case as per dgcnda and noted that Comments are awalted from
| Technical Authority i.c. Textile Commissioner. Therefore the Committee decided to remind the Textile
|( ommissioner in this regard.




Eaty Meet i;
197 Case No.:20/8/85- ]I\é‘?)l;cj\l,i,l{}éBAL No/Date:4/85- o ‘
ALC3/2017 i L ALC3/2018 &

PRIVATE S
o P B 50 R, e _,
HQ File RLA File Lic.No/Date: 1010059836 |
:01/85/050/001 18/AM18/ |:10/24/040/00037/AM18/ 20.11.2017 R

Decision : The Committce considered the case as per agenda and decided to grant pcrsondl hcarmg 10
the applicant firm to explain the case alongwith technical details/literature on the export product; copy‘
of approved composition of the export product from competent Authority authorized to give such‘!
approval and samplc of export product.

Party Meet ”
128 |Case No.:11/10/85- Nan1c:KANC()R No/Date:4/85- l%tatus
ALC3/2017 INGREDIENTS ALC3/2018
et _ LIMITED 22.06.2018 Il |
HQ File RLA File Lic.No/Date: 1010059835 ])cfcrredii
:01/85/050/00132/AM18/ |:10/24/040/00041/AM18/ [20.11.2017 I

|
Decision : The committee considered the case as per agenda and noted that Comments are awaited)
from the Technical Expert/Consultant Shri D.N. Mathur appointed by DGFT. Therefore the
Committee decided to remind them in this regard.

e })anyh = "Mccl '

s Case No.:3/9/85- ?:?;;:I:IAIVAI:II{}(/)\II: [No/Date:4/8s- |l |

ALC3/2017 ALC3poE R

PRIVATE e |

poohae ; , LIMITED A g |

HQFile RLA File Lic.No/Date:3210078308 1Defmcd‘;
01/85/050/00121/AM18/ |:32/24/040/00032/AM18/ | 21.11.2017 L

Decision : The committee considered the case as per agenda and noted that Comments arc dem,d
from Technical Authorlty i.c. Textile Commissioner. Therefore the Committee decided to remind the]|
Textile Commissioner in this regard.

il

(7 : 62 il Party Meet “ |
Case No.:10/8/85- Namc:SANAT No/Date:4/85- |,

120 ALC3/2017 PRODUCTS ALC3/2018 ’L ;

LIMITED 22062018 | |

HQ File RLA File Lic.No/Date:0510404694 " )eferrcd

01/85/050/00]08:’/\]\4]3/ 05/24/040/00392/[\'\/]18/ 23.11.2017 ’ I‘

Decision : The committee considered the casc as per a&,cndd and scck thL comments of the Technical|
Expert/Consultant Shri D.N. Mathur appointed by DGFT. ‘

LY

TH.GLYH, AFTAN.P.S. MONGA
atq¥ HETFR¥I®/Addl. Director General

TrfoTea Q9
Ministry of Commerce & Industry

=19
Directorate General of Foreign Trade
I -110011

Udyog Bhawan Nowi}rlrlﬂ E‘; 221511



Ir

1131

}i

1;1 [Q File

‘| 01/85/050/00107/AM 18/

‘ll)ecmon -

Case No.:9/8/85-
IALC3/2017

'RLA File
05/24/040/00390/AM18/

}’arfy .

e Meet
Name:SARITA No/Date:4/85-
HANDA -
EXPORTS BT - JALCH2018

e ; 22.06.2018
LTD :
Lic.No/Date:0510404716
SRS 11 2017

Deferred

The committee considered the case as per agenda and noted that Commems are delth

from Technical Authority i.e. Textile Commissioner. Therefore the Committee decided to remind the
I extile (,ommlsmoncr in this regard.

"IIQ File
| :01/85/050/00117/AM 18/

|1)ccm()n

Case No.:19/8/85-
ALC3/2017

RLA File
:06/24/040/00040/AM 18/

Party Name:MASH

Meet
No/Date:4/85-
ALC3/2018
22.06.2018

Lic.No/Date:0610038751

INTERNATIONAL
PVT.LTD.

Status:

Deferred

29.11.2017

\Expert/Consultant Shri Shaish Kumar appointed by DGFT.

1133

WHQ File
1:01/85/050/00102/AM 18/

!])ccmun :
|Hearing,

Case No.:4/8/85-
ALC3/2017

RLA File
:03/94/040/00674/AM 18/

\export product vis-a-vis the import products.

|

1134

l

|

Iu 1Q File
| 1:01/85/050/00103/AM 18/
I)ccmon :
|Hearing.

Case No.:5/8/85-
ALC3/2017

TR e
:03/94/040/00658/AM 18/

iicxp(m product vis-a-vis the import products.

HO File
‘::01/85/050/001 30/AM_ 18/
Decision :
\Hearing.

The committee heard the

Case No.:9/10/85-
ALLC3/2017

RILA File
:03/94/040/00675/AM18/

'Ecxport product vis-a-vis the import products.

|Lic.No/Date:0310817511

Party Meet
Name:GELTEC  [|[No/Date:4/85-
PRIVATE ALC3/2018
LIMITED

22.06. 2018

06.12.2017

Party Meet
Name:GELTEC |[No/Date:4/85-
PRIVATE ALC3/2018
LIMITED 22.06. 2018
Lic.No/Date:0310817515
06.12.2017

Party Meet
Name:GELTEC  [[No/Date:4/85-
PRIVATE ALC3/2018
LIMITED 22.06.2018
ic.No/Date:0310817512

06. 12 2017

. MONGA

ctor General
o
Ministry‘of Commérce & Industry

=
Directorate General of Forelgn Trade

FENT Ha, fA==N-11001
= 1
Udyog Bhawan New Delhi-110011

The committee considered the case as per agenda and seek lh(. comments of thc ]cchmcal

Status:

Deferred

The committee heard the authorized rcprcscntatwcs of thc firm dunng ‘Lhc Persona]
The Committec directed the representatives of the firm to produce the composition of the

Status:

Deferred

The committee heard the authorized representatives of the firm durmg lhc Pcrsonal
The Committee directed the representatives of the firm to produce the composition of the

Status:

Deferred

authorized rcprcscntdtwcs of the firm durmg the Pcrsonal
The Committee directed the representatives of the firm to produce the composition of the

38 | Page51




Party I

Name:CHOICE Meet |

136 Case No.:2/8/85- TRADING No/Date:4/85- Mo '\
ALC3/2017 CORPORATION [IALC3/2018 [P |

PRIVATE 22.06.2018 I

R RN LIMITED I
HQ File RLA File Lic.No/Date: 1010059845 l |
:01/85/050/00100/AM18/ |:10/24/040/00044/AM18/ | 07.12.2017 IAPP“"’“‘

Decision : The Committce considered the case as per agenda and on the basis of comments ru,cwui
from MFPI vide O.M. No.E-14011/29/2017-ED dated 06.06.2018, the Committee decided to dpprovc
the following ad-hoc norms:

Export item Quantity Import item Quantity
Frozen IQF ALDI Natural Parmesan
Alfredo Sauce Cubes Cheese Flavour Powder "
Contaning 1905 Kgs c 400
Natural Parmesan Cheese L Kg (Best Quality Cheesc aads |
FFlavour Powder 400 Flavour In Powder I
Form)

~ RA may take consequential action as per Policy/Procedure.

5 Meet :‘

Case No.:13/10/85- Sl : No/Date:4/85- |

o ALC3/2017 T\?{TEMAN("‘AM ALCIg0I  [Prates: |

— - - — — - _— - — — ~ — — — 22 06 2018 i

HQ File RLA File Lic.No/Date: 1310048805 e cd'}i
:01/85/050/00134/AM18/ |:13/24/040/00042/AM18/ [[11.12.2017 ik

Decision : The committee considered the case as per dgjcnda and n()tcd that Comments are awall(.d
from Technical Authority i.c. Textile Commissioner. Therefore the Committee decided to remind the|

& - - - - - ‘
I'extile Commissioner in this regard. 7 "

1 1l

|[Party ‘

| e A Meet I

i Case No.:8/8/85- A4 INo/Date:ass- o |

ALC3/2017 EXPORTS PVT ALC3/2018 i e

A 22.06.2018 ;

____________ , | LD <, |

HQ File RIA File [Lig: NO/Ddtc 0510404847 ‘ T — !

:01/85/050/00106/AM 18/ :05/24/040/00397/AM18/ |[11.12.2017 : I l

Decision : The committee considered the casc as per dgcndd and notcd that Comments are aw.:mcd‘

from Technical Authority i.c. Textile Commissioner. Therefore the Committee decided to remind the|
|Textile Commissioner in this regard.

Sty |Mcct |

130 Case No.:18/10/85- ES‘S‘BADAN[ i\zofl)du, :4/85- oo |
ALC3/2017  RODUER < [ALCHE0IE ] |

N 22.062018 | "

' = APVEETD. | I

HQ File RLA File Lic.No/Date:24 10042320 LA d‘H
:01/85/050/00139/AM18/ |:24/24/040/00034/AM18/ |22.12.2017 [EEE O

()

lDecnsnon 7 "Ihc Com:mttcc conmdcxcd lhc, case db pcr u‘,

. Baserh usthggaunents of thc

A di Director General

qTry b HATAA
Ministo. AL g#om eroo & Industry 39 | Page51
5 HETR TS
Dlrer,'lorato G - neral of Forelgn Trade
|

wge, % _Ae-11001
Udyog Bhawan, New Delhi-110011



[cchmc.dl Expert (Consultant) Shri Shaish Kumar on the ag:,cnda the Committee decided to approvc
‘rthc following ad hoc norms allowing import of 1.01 Kg import product against export of 1 Kg export

product:

| Export item Quantity Import item Quantity
Whole Cumin Raw

|Cumin Ground/ Cumin Condition: Pre-Import

IETO Sterilised 1 Kg Condition. Export 1.01 Kg
Period Is 90 Days From

, The Date Of Import.

|

I RA may take consequential action as per Policy/Procedure.

‘ Party Meet

1@140 Case No.:15/10/85- Name: KANCOR }NO/Dalc:éL/SS- IR

f ALC3/2017 INGREDIENTS  |ALC3/2018 e

I LIMITED |22.06.2018 |

‘HQ File RILA File Lic.No/Date: 1010059858 R s
wl :01/85/050/00136/AM 18/ ||:10/24/040/00047/AM18/ |22.12.2017 el

Il)ecmmn : The committee considered the case as per agenda and noted that Commcnts are dWalth
|from the Technical Expert/Consultant Shri D.N. Mathur appointed by DGFT. Therefore the
‘!( ommittee decided to remind them in this regard.

Party

o Meet
s Case No.:14/10/85- E?;‘;:IAIVAAQII ;}85 No/Date:4/8s- ||
:3 ALC3/2017 i 2/\21 ((),63/22001 188
7 LIMITED : T S
”I 1Q File RLA File Lic. No/[)atc 3210078350 Deferred
'\ :01/85/050/00135/AM18/ ||:32/24/040/00038/AM18/ |[26.12.2017 i

‘DLClblOl’l : The committee considered the case as per dg,cnda and notcd Ihdt Commcnts are awaltcd
\from Technical Authority i.e. Textile Commissioner. Therefore the Committee decided to remind the
| Textile Commissioner in this regard.

l Party Meet

3‘142 Case No.:10/10/85- Name:GELTEC  |[No/Date:4/85- Status:

| ALC3/2017 PRIVATE ALC3/2018 i d

I I, IMl'l‘I'D |[22.06. 2018

IIQ File RLA File Lic.No/Date:03 10818067 e
\l 01/85/050/00131/AM 18/ 03/94/040/00765/AM18/ 28.12.2017

1|])CClSl()n : The committee heard the authorized rcprcscntdtwcs of the firm durm&, thc Pcrsonal
Hearing. The Committee directed the representatives of the firm to produce the composition of the
(export product vis-a-vis the import products.

I Party Meet

I Case No.:24/10/85- T No/Date:4/85- :
143 pgatre g\;rx;\clfgl_}”/\lzsuvx\ Pl T

I _ g 22.062018 ||

[HQ File RLA File Lic.No/Date:0510405130 & 3
1:01/85/050/00145/AM18/|:05/24/040/00432/AM18//28.12.2017 JfARRTOXe

F.S. MONGA
Gengril

Minigtry of Commerce lndustry

Direct te G I

oral eneral of Foralgn Trade
FET 9T, ¥ fReen-110011

Udyog Bhawan New Delhi-110011




])ec:sxon

Ihc Commmcc c,onmdcrcd the casc as per dgcnda and decided to approve the followmgj“
ad-hoc norms on repeat basis as approved in in Meeting No. 2/19 held on 23.5.2018 of NC-VI : H

Export item Quantity Import item Quantity
90/0- COTTON BUDS / POLYPROPYLENE
COTTON SWABS HOMOPOLYMER
HAVING NET (FOR STICK) 129977100 kg
WEIGHT OF (FOR STICK)
POLYPROPYLENE
HOMOPOLYMER
(FOR STICK) =
123,787.714 KGS. AND
PACKED IN Bakdpon0,000 POLYPROPYLENE

CONTAINERS MADE
OF POLYPROPYLENE
HOMOPOLYMER
(FOR PACKING)
HAVING NET
WEIGHT =

116,285.429 KGS.

HOMOPOLYMER
(FOR PACKING)
(FOR PACKING)

As per policy
governing packing
material

RA may take consequential action as per Policy/Procedure.

144

HOQ File
01/85/050/001S8/AM 18/

Case No.:8/11/85-
ALC3/2017

IRLA File

03/95/040/0083 l//\M 18/

Party Meet
Name: TIRUPATI
MICROTECH i
A1 B i B B 8 1
LLic.No/Date:0310818255
05.01.2018

No/Date:4/85- I
ALC3/2018 3 Sl
22.06.2018

Status:

Approved | |

|
J ‘

Decision : The Committee considered the case as per agcndd and noted that based on the commcmsH

of Technical Expert (Consultant) Shri Shaish Kumar, the Committee approved the ad-hoc norms in|
meeting No. 3/19 held on 8.6.2018 of the same firm for same export and import products in F.No.|

01/85/050/00061/AM17/DES-VI. Hence, the Committee decided to approve the following ad hoc|

norms on repeat basis:

il
|
‘I
\
I

Export item Quantity Import item Quantity
Sieved Zircon Sand (Net 1000 MT Zircon Sand 1000 MT
contain of Zircon Sand
[ 1000.00 MTS) |‘
l_ RA may take consequential action as per Policy/Procedure. }‘
; Party Mect E
145 Case No.:6/11/85- Name:VADILAL  [[No/Date:4/85- i e
ALC3/2017 INDUSTRIES ALC3/2018 g
LIMITED 22.06.2018 i
—— — — - ‘l
HQ File RLA File Lic.No/Date:0810141705 l)cfcrrcdii
:01/85/050/00156/AM18/ |:08/24/040/00258/AM18/ ||05.01.2018 '

Dcc:s:on

from Ml Pl Ehcrcforc the Committee decided to rcmmd them in 1h1‘§ rcg,ard

The committee considered the case as per agenda and noted that Comments are dellcdl

CN.P.S. MONGA

Q.91
HOY di. Director General
FIfoT=a HATHA
Ministry of Colmme 5

2 =TT
Directorate General of Foreign Trade

w4, 98 fA=eN-110011

Udyog Bhawan, New Delhi-110011



I Party Meet

146 Case No.:19/10/85- Name:MARINE No/I‘)atc:él/SS— St

| ALC3/2017 Erlerm bt o e o AT SO0

| e _ e 22.06.2018

'HQ File RLA File Lic.No/Date: 1010059866 A
|:01/85/050/00140/AM18/:10/24/040/00042/AM18/]/09.01 2018 b

'Decision : The committee considered the case as per agenda. On the basis of the comments received
from ICAR-CIFT vide letter No. 1(7)/FP/SION/2018-19 dated 11.06.2018, the Committee decided to
tallow the wastage of 9.22% and approve the following ad-hoc norms :

|

|

| Export item Quantity Import item Quantity
!‘ Agar Agar Powder Agar Agar Powder

|| Grade Food Commercial Grade

|| Microbiological A0 Agar Agar Powder ey

[ _Bacteriological Pharma Commercial Grade

RA may take consequential action as per Policy/Procedure.

I Party Meet

o Case No.:2/10/85- Name:ORIENT  |No/Date:4/85- [l

| ALC3/2017 CRAFT ALC3/2018 :
I LIMITED 22.06.2018 =
IHQ File RLA File Lic.No/Date:0510405286 =
1:01/85/050/00123/AM18/ |:05/24/040/00508/AM18/ 10.01.2018 SERETN

Decision : The committee considered the case as per agenda and noted that hard Cbpy of the
|application has not been received from CLA so far. Therefore the Committee decided to remind to RA
|in this regard.

I ! Party Meet

“148 Case No.:17/10/85- Name:VAISH  |No/Date:4/85- T
ALC3/2017 VIK FOODS  ||ALC3/2018 B
PVT. LTD. 2T065:2018 0 -
'HQ File RLA File ' Lic.No/Datc:3110066962 D;fcmd
1:01/85/050/00138/AM18/ |:31/83/040/00140/AM18/ 10.01.2018 -

'Decision : The Committee considered the case as per agenda and decided to grant personal hearing to
|the applicant firm to explain the case alongwith technical details/literature on the export product; copy
‘of approved composition of the export product from competent Authority authorized to give such
|approval and sample of export product.

It

Meet

i [Party 3

35149 Case No.:29/10/85- Name:KARTHI No/Date:4/85- s

f ALC3/2017 HOMEPRODUCTS ||ALC3/2018 i
PRIVATE LIMITED|[22.06.2018

;;IIQ File RILA File Lic.No/Date:1010059870 Seferred
:01/85/050/00150/AM 18/ |:10/24/040/00052/AM18/|15.01.2018 %

??])ccision : The committee considered the case as per agenda. Based on the query raised by the
Technical Expert/Consultant Shri Shaish Kumar on F.No. 01/85/050/00054/AM18/DES-VI the
Committee decided seck from the firm a clarification on the net content of import item in the export
|product.
\produc

NAS:S. MONGA

/Addl. Director Gen

=1oTow gd SEET Wﬂl Page51
Ministry of Commerce & Industry

- =T
Directorate General of Foreign Trade

o=, % fAweN-110011
Udyog Bhawan, New Delhi-110011




150

HQFile
01/85/050/00161/AM18/

Case No.:11/11/85-
AlLC3/2017

RLA File ;
:03/94/040/00828/AM18/

Party Name:ACG |[Meet I
ASSOCIATED  |[No/Date:4/85- || . [
CAPSULES ALC3/2018 | Status: |
PVT. LIMITED |[22.06.2018 I
Lic.No/Date:03 10818575 I
17.01.2018 [PRprossd

Decision : The Committee considered the casc as per agenda and noted that based on the comments|
of Technical Expert (Consultant) Shri D.N. Mathur, the Committce approved the ad-hoc normsH
allowing import of 1.16 Kg of import product against export of 1 Kg of export product in meeting No.ii
3/19 held on 8.6.2018 of the same firm for same export and import products in l".No.”

01/85/050/00161/AM18/DES-VI. Hence, the Committee decided to approve the following ad hoc

norms on repeat basis:

Export item Quantity Import item Quantity
Empty Cellulose f
% : Hydroxy Propyl l
Capsules (In Various ; [
Size) Not Filled With 25000.000 M‘cthyl Ccll}ll()sc 29000.000 I
(Cellulose Ether) I
Medicine. I
_ RA may take consequential action as per Policy/Procedure. jl
= 1 1
. T Mcet I

ALC3/2017 ST LI ‘ ||ALC3/2018  |[HAS:

e RN 22.06.2018 |
HQ File RLLA File Lic.No/Date:0610038793 Defe d‘i
:01/85/050/00148/AM 18/ ||:06/24/040/00045/AM 18/ ||19.01.2018 R

following information :

152

HQFile
:01/85/050/00162/AM18/

Case No.:12/11/85-
ALC3/2017

RLA File

:03/94/040/00743/AM 18/

Decision : The committee considered the case as per agenda and decided to seek from the firm the|

i.  Approved composition and packsize of the export product
_ii.  Purpose of Adipic Acid and Fumaric Acid

|

Party Meet |
Name:FAZLANI |[No/Date:4/85- ||, i
EXPORTS ALC3/2018  [Status: |
PVT.LTD. 22.06.2018 ‘I
Lic.No/Date:03 10818650 s l
22.01.2018 ) |

Decision : The Committee considered the case as per agenda. Based on the comments given by
Technical Expert/Consultant Shri Shaish Kumar on the agenda, the Committee decided to approve the|
following ad-hoc norms on net-to-net basis: '

Export item

Quantity

Import item Quantity

RAJIMA MASALA

40000.000 Number

STANDING RETORT

40000.000 Number

POUCHES POUCH
e | 40000.000 Number |>MANDIE SETORTY 40000,000 Number
BAS(N;{%I;I”};;CE 40000.000 Number SVI‘AN?,]SSC]?:':TORT 40000.000 Number
BR[}T:J(J)/{\J](,:I(;EQ{RY 40000.000 Number S'I‘ANL‘;,ISSC!::”'ORT 40000.000 Number

~ RA may take consequential action as per Policy/Procedure.

Directorate Gon:rr;l of Forelgn Trade

HT,

-110011

Udyog Bhawan, New Dslhi-110011



| Party
( e Meet
lisa Case No.:16/10/85-  [NATCHERA - INo/Date:a/8s- el
;; ALC3/2017 by s PSP '
i 22.06.2018
I , LIMITED EAshs B
[HQ File RLA File Lic.No/Date:2510004912 ;
:01/85/050/00137/AM18/ ||:25/24/040/00009/AM18/ |23.01.2018 i

" - -~ ———— A
Decision : The committee considered the case as per agenda and noted that MFPI vide O.M. No.
14(20)2017-DGFT dated 6.6.2018 has raised some observations. Hence, the Committee decided to
|seck information from the firm on the observations.

[

‘ Party Meet

154 Case No.:13/11/85- Name:GELTEC  ||[No/Date:4/85- Status:

| ALC3/2017 PRIVATE ALC3/2018 :
LIMITED 22.062018 ||
[HQ File RLA File Lic.No/Date:0310818950 e
:01/85/050/00163/AM18/ |:03/94/040/00893/AM18/ 07.02.2018 S

iil)ccision : The committee heard the authorized rcprcscmalivcéndf the firm during the Personal
\Hearing. The Committee directed the representatives of the firm to produce the composition of the
;{cxporl product vis-a-vis the import products.

Party Meet
s Case No.:3/11/85- ﬁj\"ﬁlﬁ\’“{“/\ No/Date:4/85- ||
| ALC3/2017 B (ALCIR0IE ;
A 22.06.2018
| LTD
HQ File RLA File Lic.No/Date:0510405639 e
1:01/85/050/00153/AM18/ |:05/24/040/00576/AM18/ [13.02.2018 N

Hl)ccision : The committee considered the case as per agenda and noted that Comments are awaited
!}f'rom Technical Authority i.c. Textile Commissioner. Therefore the Committee decided to remind the
ii.'l'cxlilc Commissioner in this regard.

| i =

1156 Case No.:2/11/85- Name-FASHION No/l?atc:4/85— T,

l ALC3/2017 ACCESSORIES  |[ALC3/2018

I : 3 i OR20IR - Y
'HQ File RLA File Lic.No/Date:0510405648 P —
:01/85/050/00152/AM 18/ ||:05/23/040/00427/AM18/ [15.02.2018

Decision : The committee considered the case as per agcnda and decided to refer the matter to the
|concerned Technical Authority i.c. Textile Commissioner for their comments.

il — —— ————

H ' Party Meet

“157 Case No.:14/11/85- Name:INDIA | No/Date:4/85- Suto:

;: ALC3/2017 FOOD ALC3/2018 i

| EXPORTS 22.06.2018 ||

[HQ File RLA File Lic.No/Date:5310019569 S
1:01/85/050/00164/AM 18/ |:53/24/040/00013/AM18/ |[16.02.2018 e
:%l)ecision : The committee considered the case as per agenda and noted that Comments are awaited
\from Technical Authority i.e. MFPI. Therefore the Committee decided to remind them in this regard.

TG [
‘P MO A
HIR di |Mai
Ministry of Commarce\& Industry

. =g
Directorate General of Foreign Trade

SEET ¥, 1
A -110011
Udyog Bhawan, New Delhi-110011



Party Meet J

158 Case No.:1/3/85- Name:KERRY No/Date:4/85- Skt I
ALC3/2018 INGREDIENTS  ||ALC3/2018  |[Status: |

| INDIA PVT LTD [22.06.2018

HQ File RLA File Lic.No/Date:0310819593 |
:01/85/050/00025/AM 19/ |:03/94/040/00990/AM 18/ 07.03.2018 giniea

Decision : The committee considered the case as pc,r agenda and notLd that hard Lopy of dppllCdllOl]
has not | been reccwcd from the concu‘ncd RA. Hence, the Committee decided to remind them. _'

Party [Meet :
159 Case No.:3/3/85- Name:COMPACT !No/l)ate:4/85- lStalus ‘
ALC3/2018 INDIA PRIVATE [|ALC3/2018 3 \
: _ LIMITED 22.06.2018 ‘
HQ File RLA File Lic.No/Date:0510405839 Deferrcd‘
01/85(050/00027//\1\4 19/ 05/23/040/00488/AM18/ 09.03.2018 \

Decision : The committee heard the authorized rcprcscmduvu. of thc firm durm&, the Personal|
Hearing. The firm submitted a detailed writeup on the product approval and specifications of the
products alongwith sample of the product. The information was shared with the MFPI as well ds1
Technical Expert (Consultant) Shri D.N. Mathur appointed by DGFT. The committee decided lhdu

thc Ml- PI dl’ld tcchmcdl experts/consultants may furmbh 1hur technical comments. jl

Party Meet \

~ = 9 = : . |

160 Case No.:1/4/85 Name:MARINE No/[‘)dtc.4/85 Status: |

ALC3/2018 HYDROCOLLOIDS |A-€3/2018 |

B o 22.06.2018 j

HQ File RLA File Lic.No/Date: 1010059904 ARG dl,
:01/85/050/00028/ AM19/||:10/24/040/00065/AM 18//[12.03.2018 pp

Decision : The committee considered the case as per dgcndd and dcudcd to approve the following ad-| "

hoc norms on repeat basis as approved mecting No. 8/85-A1.C3/2016 held on 16.09.2016 for the sa.mcl‘

export/import product of the same firm: |‘

Export item Quantity Import item Quantity I

AGAR AGAR STRIPS
GRADE FOOD

AGAR AGAR STRIPS
COMMERCIAL GRADE

ﬁ?f}iéﬁigig?}ﬁﬁi 1.00Ke. | "AGAR AGAR STRIPS L1096 Re |
J ) .

% . :RCIAL GRADE !

PHARMA COMMERCIAL G H

RA may take consequential action as per Policy/Procedure. \i

e e = s bl - okl e - - = * = = .i

—_— — — — — — I}

Party |

Name:NUEVO Meet :

= (rreidiata POLYMERS ~ [No/Date:4/8s- | |

s PRIVATE ALC3/2018 o]

LIMITED 22.06.2018 H

k. WAne |ILic.No/Date:0510405926 EE

:01/85/050/00007/AM19/ |:05/24/040/00633/AM18/ |21.03.2018 i

J
!
“omments are deIlLdH
he léhl‘a re %dl’d

4 Director General

Decnsaon The committee considered the case as per agenda and noted that
from Iechmcal Authorlty ic. MFPI. lhcrcfor(, thn, Commmcc dcudcdﬁtyg{,d

i
Ml i 3 2 v
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Manual Cases

Case No. M-26 M/S. Ferrero HQ F.No. Status :
India Pvt. Ltd. | 01/85/050/125/AM14/DES.VI :
M. No. 4/19 dated | RLLA File No. Deferred
| 22.06.2018 1

| Subject : Ratification of already fixed ad-hoc input output norms in respect of 52 Advance
| Authorization obtained by M/s Ferrero India Pvt. Ltd. IS P

' Decision : The committee considered the case as per agenda and noted that Comments are awaited
| from Technical Authority i.c. MFPI. Therefore the Committee decided to remind them in this regard.

M/s. Janatha HQ F.No. Status
Case No. M-27 Fish Meal & Oil | 01/85/162/20/AM17/DES.VI
. Proudct. ]
M. No. 4/19 dated | RLA File No. 34/24/40/141/AM17 Approved

22.06.2018

Subject: Fixation of ad-hoc input output norms in terms of para 4.06 of HBP (2015-20) for export of
"Processed Fish Meal (Dried, Pulverised, Sieved and packed) with vitamins™ against import of “Fish
Mean (unfinished)”.

' Decision: The committee considered the case as per égéﬁda and noted the reply gwén Bytl{c firm.
' On the basis of comments received from ICAR-CIFT vide letter No. 1(7)/FP/Sion/15-16 dated
 07.04.2017, the Committee decided to approve the ad-hoc norms on 7% wastage.

RA may take consequential action as per Policy/Procedure.

? Case No. M-28 i M/s'Shivaji HQ F.No. Status
3 | Cane Processors | 01/85/171/00004AM18/DES.VI
Ltd.
| M. No. 4/19 RIA File No. 31/83/040/00018/AM18 Deferred

| dated 22.06.2018 : 7 ] il

' Subject: Request for grant of Advance Authorisation for export of “Kahndsari Sugar and Jaggery

| Powder” against import of Raw Sugar”. _ 2 AR S Avoh Sl
' Decision: The committee considered the case as per agenda and noted that Comments are awaited

from Technical Authority i.e. Directorate of Sugar. Therefore the Committee decided to remind them
in this regard.

Case No. M-29 | All India Food | HQ F.No. Status
| Processors [ 01/85/171/12/AM18/DES. VI
_ Association I : RN =T
| M. No. 4/19 RILA File No. Deferred
dated 22.06.2018 |

Subject: Incorporating import of Inputs required in the basic stages of Manufacfﬁfir_{g the éxpor"l
product through Backward integration under general notes for food products under the provisions in

| HBP under the FTP.

Decision: The committee considered the case as per agcnda and decided to seck the comments of the
Technical Experts/Consultants appointed by DGFT on the issue.

A, AETAN.P.S. MONGA
qa;l'? HEIAYE/Addl. Dl%ésl
. ndustry
Ministry of Commerce &\

=grart
Directorate General of Foreign Trade
SehT wad, 8 f&ee-110011
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Case No. M-30 Indian Oilseeds | HQ F.No. Status .
and Produce 01/85/171/90/AM16/DES.VI }

Export

Promotion I

i Council !
M. No. 4/19 RLA File No. Deferred |
dated 22.06.2018

Sub]cct Modlﬁcallon of SION existing at SI. No. E-92 for Ground Nut Kernels.
Decision: The committee considered the case as per agenda and noted that Comments are awaited

|
|
from Technical Authority i.e. MFPI. Therefore the Committee decided to remind them in this regard. |

Case No. M-31 | M/s. Signature | HQ F.No.

Estates, Kolkata | 01/85/50/040/AM12/DES.VI |
M. No. 4/19 RLA File No. 02/24/40/034/AM 12 ' Deferred
dated 22.06.2018 ‘
Subject: leatlon ofad hoc norms for export of Tea Bag with Tea packed in Tin Box clc
Decision: The committee considered the case as per dgcnda and noted that Comments arc awaited 1
from FSSAI as referred to them by MFPIL. Therefore the Committee decided to remind them in this |
regard. '

Status

{
\

Case No. M-32 [ M/s. Natural & HQ F.No. Status '
| Essential Qils 01/85/50/00038/AM15/DES.VI

S . | 01/85/50/00035/AM14/DES.VI 3

M. No. 4/19 A.A. No. Approved |

dated 22.06.2018 | (i) 0710104764 dated 04.06.2014 1

(ii) 0710094962 dated 22.04.2013 ‘

Subject Rcctlﬁcatlons of already approved norms in rcspccl of 2 Advance Authorizations obtained

|

|

DQCISIOI; Ihc Commmcc considered the case as per agenda. On the basis of comments received |
from MFPI vide O.M. No.4(13)/2013-DGFT dated 19.06.2018, the Committece decided to approve |

the following ad-hoc norms: 1

Export item Quantity Import item Quantity
Green Coffee Bean Green Coffee Beans
Extract Chlorogenic 1.00 Kg Robusta Cherry 4.467 Kg
Acid (50%) Beans

RA may take consequential action as per Policy/Procedure.

‘Case No. M-33 ‘M/s. Nutrivita | HQ T g S A R
Foods Pvt. L.td. | F.No.01/85/171/061/AM17/DLES- ,
VI :
M. No. 4/19 dated RILA File No. 31/83/40/00007/AM 17 Deferred :
122.06.2018

QubJect Fixation of ad-hoc mput output norms in terms of para 4.06 of HBP read with para 4.11(b) \
of FTP 2015-20

Decision: The committee considered the case as per agenda and noted that Comments are awaited |
from Technical Authority i.e. MFPI. Therefore the Committee decided to remind them in this |

regard. !

/N.P.S. MONGA
I. Director General
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- awaited from Technical Authority i.e. MFPI. Therefore the Committec decided to remind them

| Case No. M-35 M/s. HQ RESi e

| M. No. 4/19 RLA File No. 18/24/040/00003/AM18 | Deferred

Case No. M-34 M/s Jabs HQ Status
International F.No.01/85/171/171/AM17/DES-
Pvt. Ltd., Navi VI
Mumbai
M. No. 4/19 dated | RLA File No. 03/94/040/00830/AM17 Deferred
22.06.2018 £
Subject: Issue of Advance Authorization for export of “processed/Assorted/Sterilised Spices
namely CARDAMOM ETO Treated against import of
Unprocessed/unassorted/Unsterlised/Spices namely Cardamon.
Decision: The committee considered the casc as per agenda and decided to share the
information received from the firm with the concerned Technical Authority.

Karamhans F.No.01/85/171/00002/AM19/DES.VI
Foods Pvt. |
Ltd. |

dated 22.06.2018
Subject: Fixation of ad-hoc input output norms in rcspcct of Para 4.06 of HBP for cxpon of

“Shelled Walnuts Edible Kernels JuglansRegia” against import of “Walnut In Shell
JuglanRegia Species™. ; I IEe s = |
Decision: The committee considered the case as per agenda and noted that Comments are
awaited from Technical Authority i.c. MFPIL. Therefore the Committee decided to remind them
in this regard.

Case No. M-36 N IIQ- o Status
FrigorificoAllana | F.No.01/85/171/00024/AM18/DES.VI
Private Limited,

‘Mumbai et 41 30
M. No. 4/19 RLA File No. 03/94/040/000921/AM18 Deferred
dated
22.06.2018

‘-}ubjec( Fixation of ad-hoc input output norms in respect of Para 4. 06 of HBP for 'f_:x_p(_)rt“af
“Refined Corn Oil Packed in 3 Itr Jars” against import of “Refined Corn Oil”. —
Decision: The committee considered the case as per abcndd and noted that Comments are

in this regard.

M/s HQ Status
137 FrigorificoAllana | F.No.01/85/171/00018/AM18/DES.VI
\ | Private Limited,
Mumbai - : .
| M. No. 4/19 RI.A File No. 05/23/040/0325/AM18 Deferred
| dated
| 22.06.2018

Subject Fixation of ad-hoc input output norms in respect of Para 4.06 of HBP for cxport of
“Refined Corn Oil Packed in 3 Itr Jars” against import of “Refined Corn Oil” e
Decision: The committee considered the case as per agenda and noted that Comments are
awaited from Technical Authority i.c. MFPL. Therefore the Committee decided to remind
| them in this regard.

: =qrare
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Case No. M- M/s { HQ l Status
38 FrigorificoAllana ' No.01/85/171/00025/AM18/DES. Vl
Private Limited,
s : Mumbai : }
M. No. 4/19 RLA File No. 03/94/040/00934/AM18 Deferred
dated
22.06.2018

Subject: Fixation of ad-hoc input output norms under par 4.06 of HBP, 2015-20 for export
of “Pro PSCO 32/Edible vegetable FA'T/Hydrogenated Vegetable Oil/Hydrogenated
Vegetable Oil Alfa Pro PSCO 32/Hydrogenated. Oil/ICMP 40/ICMP 40
Vanaspati/Hydrogenated Vegetable Oil Alfa Pro-ICMP/Hydrogenated Vegetable Oil Alfa
Pro-Sco38” against import of “Crude Palm Kernal Oil.

Decision: The committee considered the case as per agenda and noted that Comments are
awaited from Technical Authority i.e. MFPIL. Therefore the Committee decided to remind
“them in this regard. S |

Case No. M-39 | M/s Olam HQ Status
Agro India IF.No.01/85/171/00008/AM19/DES.VI

S ke Private Ltd. s

M. No. 4/19 RLA File No. 05/24/040/00044/AM 19 Deferred

dated

22.06.2018

Subjcct chardmg:, fixation of ad-hoc norms under para 4. 06 of HBP in respect of M/s i
Olam Agro India Private Limited, Gurugram for export of “Cashew Kernels Whole & |
_pieces” against import of “Shelled Cashew Kernels”.

Decision: The committee considered the case as per agenda and noted the comments of
MEFPI received vide O.M. No. 14011/102018-ED dated 21.06.2018. The Committee noted
that MFPI recommended export of 1.00 Kg “Cashew Kernels whole & pieces’ against
import of 1.05 Kg “Shelled Cashew kernels’. However, the applicant has claimed wastage

of 19% which includc wastag,c on moisturc loss and lesta as pcr flow chart. Hence, the |

‘Case No. M-40 | M/s. Encanterra | I 1Q 3 Status
Traders Pvt. F.No0.01/85/162/082/AM18/DES. VI
L.td. :
M. No. 4/19 RILA File No. 05/23/040/00166/AM 18 Rejected
dated
22.06.2018

Subject: Fixation of ad-hoc input outpul norms under para 4.06 of HBP of FTP of 2015-
20.

Decision: The Committee considered the case as per agenda and noted that certain
information was sought from the firm. [Last opportunity was given to the firm vide O.M.
dated 24.04.2018. Since no information has been received from the firm within the
stipulated time, the Committee decided to reject the case.

TAY9L.94H. AT/ N.P. S. MON
GA
g /AddI, Director General
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Case No. M-41 M/s Writefine | HQ Status
Products I.No.01/85/050/00061/AM15
ProductsPvt.
_ Ltd. : daes - :
M. No. 4/19 dated | RLA File No. 03/95/040/00031/AM15 Deferred
22.06.2018

Subject: Request for rectification of already fixed adhoc norms in AA No. 0310779195
dated 23.04.2014. :

Decision: The Committee considered the case as per agenda and decided to refer the matter
to the Technical Expert/consultant appointed by DGFT for comments.

Case No. M-42 | M/s VKC HQ F.No. 01/85/171/00023/AM18/DES- Status
Nuts Pvt. VI
[.td, Jammu
M. No. 4/19 RILA File No. 18/24/040/00002/AM 18 Approved
dated
22.06.2018

Subject: Modification in name of Import Item of already fixed ad-hoc input output norms
under para 4.06 of HBP 2015-20 for Advance Authorization for export of “Walnut Kernels”
against import of “Walnuts In shell, (Chandler Variety)” _
Decision: The Committee considered the case as per agenda and observed the typogrdphlc:dl
error in the name of the import product while approving the ad-hoc norms of the firm in the
meeting No. 3 of NC-VI held on 23.5.2018 and decided to approve the following ad-hoc
norms with modification in the import product:

’ Export item ]’ Quantity i ; Import item r Quantlty
WALNUT KERNELS 49.00 kg WALNUTS INSHELL 100 kg
(Chandler Variety) (Chandler Variety)

RA may take consequential action as per Policy/Procedure.

| Case No. M-43 | M/s. Parag Milk | HQ F.No. ' ' Status
_i Foods Pvt. Ltd. | 01/85/50/096/AM16/DES.VI A0 5 e
| M. No. 4/19 RLA File No. 03/83/040/073/AM16 Deferred

| dated 22.06.2018 , RS,
Subject: Fixation of ad-hoc norms in respect of three Advance Authorisations obtained from
RA, Pune by M/s Parag Milk Foods Pvt. L.td.

Decision: The committee considered the case as per dgcnda and noted the comments received
from the team members:

i.) Dr. Kaushik Kharui, Senior Scientist, National Dairy Rescarch Institute, Karnal has
intimated that firm may be allowed to import butter oil/AMF for production of Dairy
products as they are regularly exporting.

| i1.) MFPI vide O.M. No. 4(34)/2015-DGFT dated 24 5.2018 and 21.06.2018 stated that as per

FSSAI rule, use of butter oil in manufacturing of ‘processed cheese” & ‘Mozzarella

cheese’ is technically feasible. However, as per para 2.1.16 of Gazatte Notification dated

24.10.2017, the raw materials permitted for manufacturing of paneer are Milk, Milk

solids. . MFPI has no objection in allowing import of butter oil and manufacturing of

‘processed cheese’ & Mozarella cheese’. MFEPI is not in a position to furnish its technical

comments due to non-availability of data and DGFT may act as per the recommendation

of NDRI, Karnal.

il i 4 ;Mr\' N.P.S. MONGA
iA<¥THIAddl. Dj
wﬁag;‘g@‘jl

Ty
f f Commerce & Industry

F 2T
Direcwrate General of Foreign Trade

HE, R=sir-1
Udyog Bhawnn New Dolhl‘!?‘ﬁ;on




iii.) Shri Lokesh H.D., Jt. DGFT vide reference dated 20.6.2019 stated that the addition of
butter 0il/AMF may not be essential or nccessary since during the visit, the declared
finished products were being manufactured with normal milk and without the use of the
import items declared in the Advance Authorizations. However, a view may be taken by
the concerned division in consultation with the technical inputs and other documentary
facts.

The Committee heard Shri G.S. Rajorhia, Ex-Sr./Principal Scientist of National Dairy
Research Institute, Karnal, the authorized representative of the firm during the personal
| hearing who informed that their team has developed the technique of making Ghee and Paneer
from Butteer oil/AMF. He further explained the process of producing Ghee, Paneer and
Cheese from butter 0il/AMF. The representatives also drawn the attention of the Committee |
on the fact that ad-hoc norms were already fixed by Norms Committee in meeting held on |
01.04.2016 for export of Ghee, Pancer, Mozzarclla cheese and Processed cheese against |
import of Butter Oil/AMF. They further informed that they have alrecady submitted the |
requisite data vide letter dated 20.4.2018 and 12.6.2018. They also referred FSSAI order No. |
F. No. 1-351/FSSAl/Import/2013 Dated 21st Jan 2015 which state that in respect of food
products meant for 100% EXPORTS, it should not be necessary that the food product (s) so
manufactured should conform to the Indian Standards or seek product approvals. Such food
products are required to conform to the standards/specifications and regulations of the
importing country(ies).

The data given by the firm was shared with the representatives of FSSAI and MFPI. The
representative of FSSAI and MFPI assured the Committee to give their comments and |
consumption details shortly on the issue. Hence, the Committee decided to defer the case. |

Case No. M-44 M/s. Drytech | HQ F.No. Status
Processes (1) 01/85/50/020/AM15/DES. VI ‘
iy 2 y Pvt Ltd.
M. No. 4/19 dated i RLA File No. 0310772062 Deferred !
22.06.2018 | |
|

Sub;ect Request of M/s Drytech Processes (I) Pvt. Ltd. Mumbai for re-ratification of the

ad-hoc input output norms in respect of advance authorization No.0310772062 dated |
26.02.2014. \
Decision: The committee considered the case as per agenda and heard the authorized |
representatives of the firm during the Personal Hearing. On hearing of the representative, the

technical member of MIPI assured the Committee to give their revised comments. Hence, |
the Committee decided to defer the case. e : |

Case No. M-45 M/s. HQ F.No. Status -
GlaxoSmithKline | 01/85/171/128/AM14/DES. VI '
(GSK) Consumer
Healthcare
_ : Ltd.(Gurgaon)
M. No. 4/19 RILA File No. | Deferred
dated 22.06.2018 '

Subject: Amendment in dc%npllon of cxporl item from “Malted Milk Food” to “Malted |
Milk Foods/Malt based Foods (Malt Food)”. _

Decision: The committee considered the case as per agenda. The representative of FSSAI
assured the Committee to give their comments within three days. Hence, the Committee

“decided to defer the case. qr’
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